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13.9.06. 	This is the second round of 

ii:igation. The applicant ified the O.A. 

q. o.227 of 2004 and this Tribunal 

•Asposed of the samp by an order dated 

• 	 i.5.2004, which is repi-oduced as 
& 

fdllows;- 

114 	 We 	have 
• 	 considered the rival submissions 

0~1 We find some merit in the 
ubmission of Ms. B. Devi 

•  learned counsel representing Mr. 
S. Sarma learned counsel for the 
respondent Respondents have 
rejected the claim of the 

-  applicants on the technical 
grounds that the applicants did 
not apply in time i.e. in 1987 
itself And there is difficulty in 
verifyIng the correctness of the 
details furnished by the 
applicants at this distance of 
Urne., In the normal course this 

I 	application should have been 
I 	rejected on the ground of 

inoi-dinate delay and for the 
reasons stated by the 
• respondents. However, since the 

•  applicants have placed before us 
a copy of the order dated 
3.2.2005 giving apt tto 
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25 Ex-Casual Labourers pursuant 
to the direction: issued by the 
Calcutta Bench of the Trihuna1 I 
direct the applicants to make 
fresh individual representations 
with all the details required to be 
furnished and mentioned in the 
impugned order alongwith the 
copies of the order of the 
Tribunal dated 2.82000 and I 
order dated 3.2.2005 issued by 
the Railway before the competent I 
respondents within a period of 
six weeks from to-day. If such 
individual representations are 
filed with necessary details and 
the orders as directed are 
received the same must be duiyI 
considered with reference to theJ 
Scheme and appropriate orders 
be passed within a period of 
three months thereafter. If t.hei 
orders dated32.2.2005 was  
passed in the case of simi1arl 
situated persons i.e. if thos 
persons were also Ex-casual 
Workers who did not furnish thE 
required details in 1987 pursuant 
to the circular issue.d by the 
Railway Board and they had file4 
O.A. after long lapse as in the  
case of the applicants, certainly 
the applicants, if they do satisfy 
the requirement of the Schem' 
are also entitled to the sam 
treatment. This will be borne in 
mind while passing the ordr 
disposing of the representation tb 
be filed by the applicants als 
directed herein above. 

• 	 5. The O.A. is, dispQsed of qs 
above." 

As per the above order tle 

Tribunal has directed the applicant 

file fresh representation and tFe 

respondents were directed to con sidr 

the same. In the impugned order dated 

(Annexure -XV), the Respondents have 

rejected the claim of the applican/ 

mMnlv on thE nrrund thct th RflT7.S 
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3 
are not similarly situated persons 

to that of the applicants in O.A. 

NoJ60 of 1990 and secondly, the 

applicant 'iailed to satisfy the 

thain necessary condition of 

applying within the target dale and 

as such they were not, eligible for 

screening. 

I have heard. Mr. R. C. Paul 

- 	 learned counsel for the applicant 

	

' 	 and Drj.L.Sarkar learned counsel 
J 	-t AA 

cJ 	" 	 C7tO4 	 for thla respondents. 	- 

. zce. 	 Application 	is admitted. 

issue notice on the respondnts. 
. • 1 

J 	T 	/ 	Post the matter oi 1.11 .0. 
- 	 L J 	 Libe rty is given to the respondents 

to file written statement by that 

	

e— °'' fl 	4 	.. 	time. 

0/V. 

Vice-Chairman 

- 	\ ' 	 111nn - - 	.' 	- 	- 	L 	• 	O.ULQ, .Lci.J*tA ZCd.LLW.y 

COUnel is granted four weeks time to 
file reply statement. poSt 12.O6 

Vice-chairman 

., 
	

16.1.2007 	Further four weeks time is 9ranted to 

the Respondents to file reply statement. 

Post on 20.02.2007. 

Vice-Chairman 
/bb/ 

LLt2' 	
' 
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23.O7. Further three weeks time is gante 

the counsel zor trie respondebta to 
written sta_(erie"nt.e  post the matteryn 3.4.O7.\ 

• 	 Mem er 	 Vice.Chajrrflan 

urn 
- 

8.3.2007 	Poston 3.4.2007. 

1 •1 

\ • Vice-Chairman 
' 

• 

/bb/ 

3 407 • Counsel for the applIcant prays for 
further time to file rejoinder. Post the 
matter on 7.5.07. 

in V1CChairman 

7.5.07, Counsel 	or the applicant 	'ented te 
to tile re4olndev atetrt be done. ,  post the 

• matter on  

Vcehairmar 

8.6.07. Counsel for the 	ppIicent wanted 
time to file rejoinder 	post the imattér 

• on 	3.7.074, • 	4 
• 	

'i. 7-'69 Vice.Chairman 
im - 

9rLUi 
• 

3 7 2007 	No rejoinder. filed Post the case on 

26.7.2007. In the meantime Applicant may 

file rejoinder.  

- 

• 	Vice-Chairman 
• 	 • 	• 	

/bb/ • 

- 

- 1' 
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1a4, 

26.7.07 

O4z/cc 	4 
- 	

• 

No rejoinder ified. Let this case be 

posted after two weeks. In the meantime the 

parties will complete their pleadings and 

thereafter it will be posted for hearing. 

Post on 14.8.2007 for order. 

!bi. 

Vice- Chairman 

pg 
11.9.07 	At the request of learned counsel for the applicant 

further four weeks time is granted to file rejoinder. Post the 

%oAj.p r4 	matter on 3.10.07.. 

637 
	 Vice-Uiainnan 

Im 

03.10.2007 	In this case, Mrs. S Roy, learned 

counsel for the Applicant and 

Dr.M.C.Sharma, learned counsel for the 

Railways are present. Despite six 

adjournments, no rejoinder has been 

in this case as yet. By way1  of,,,lasl  

opportunity to the Applicant, to file 

rejoinder, this matter is adjourned to be 

taken up on 13.11.2007. 

T 

(Khushiram) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

1- 



13:'11:2607: 	Ms.S.oy, learned counsel for the 

Applicant took six adjoumnents before 3r1 

October, 2007 for filing rejoinder. On 3i1 

October,. 2007 Ms.S.Roy, learned counsel 
.4 	 -. 	. 

for the Applicants took another 

adjournment to file rejoinder. Accordingly, 

the matter was poted to-day. 

Now, Ms. S.Roy, learned counsel for 

• the applicants states that the Applicants 

Iware/ to flle4rejom4er in this case and tti' 

the mer shod be posted for heang. 

Accordingly, this matter is posted to 
t ir 	.ii'u 14th November, 200 ifor hearing. 

Ms. S. Roy, learned counsel for the 

Applicants and Dr.M.C.Sarma, lerned 

Railway counsel for the Res.pondent§ have 
• 	 taken notices 4'hearLig of the matter 

• 

- 	 . 	. 	•. 	,. 

 

AswEposted to 14.11.2007. 

T  

(M.R.Mohanty) 
•' 	I,•j 	 • 	 ,• 	

,S 	••,.•;•.. 	 • • 	.. 	 • 	 Vice-Chairman 
4.  

• 	
Im 

- S 

2O07 	-.Cn.theprayer4.of .Mr:RPaUh,'i I r 	 Itt? 	 1 	p . c4jJ ' 	 %4SS4 	
•S 

'leérred 
'rnpre C eot Dr. M C Sharma, learned 
Railway -CounseL this case sthnds 

journedto -betaken up 
•\  	 / 

	

1' — 	 Moany 

	

eernber(AA) 	Vice Chairman 
H 

r 07.01.2008 	• Mr.R.C.Paul, learned. couisel appearing for 
• 	 the Applicant filed a leave note seeking 

adjournment in this case to a date after 16.02.2008. 
Call this matter on 18.02.2008. 

• 	 • 

(Khushiram) 	. 	 (M.R. 	anty) 
• 	 Member (A) 	. 	 Vice-Chairman 

• 	/bb/- - 

IS 	 . 	 ,• 	 a 



/ 
)4.. 	...: 

18.02.2008 	Caff this matter on 3 1 6t March, 

2008. 

aus-hiram) 
Member (A) 

'• 4o 

Jll 

Lui 
1.308 	None appears for the applicant nor 

the Applicants are present. Dr M.C.Sarma, 

learned counsel for the 

Respondents/Railways is present. Heard 

him. 

For the reasons recorded separately 

this case stands dismissed. 

(Khusllimni) 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chainnan 

/ 

cIrb% /L 
1 ft 

1' 
,j oy 

Iq  ~,C- 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 234 of 2006 

DATE OF DECISION: 31,03.2808 

Shri Kanti Kurnar Das & 28 others 	 .APPLICANT(S) 

Mr R.0 Paul, Ms S. Roy and 
	

ADVOCATE(S) FOR THE 
Mr S1N1 TarnuU, 	 APPLICANT(S) 

versus - 

Union of India & Ors. 	 RESPONDENT ( S) 

By Advocate Dr M.C. Sharma, Railway Counsel ADVOCATE(S) FOR THE 
RESPONDENT(S) 

CORAM: 

The Hon'ble Mr. M.R. Mohanty, Vice-Chairman 

The Hon'ble Mr Khushiram, Administrative Member 

Whether reporters of local newspapers 	 Yesj1 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to be forwarded for includhig in the Digest 
Being compiled at jodhpur Bench and other Benches? Yf.4No 

Whether their Lordships wish to see the fair copy 
of thejudgment ? 	 Ys1No 

n/Member 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original ApplIcation No,2 34 of 2006 

Date of Order: This the 31 1 day of March 2008 

The Hon ?hle  Shri M.R. Mohanty, Vice-Chairman 

The Hon'ble Shri Khushiram, Administrative Member 

Sri Kanti Kuniar Da:s 
S/o Sri Thisi Chandra Das 

Shri Dilip Chandra Dey 
Slo late Kruna Sankar Dey 

Sri Baneswar Chakraborty 
Slo Man indra Chakraborty 

SriLAppaRao 
S/oSriLRam Loo 

Sri Prem Lal 
S/o Late Babin Lal 

Sri Sushil Kumar Dey 
S/o Sri Birendra Kumar Dey 

Sri Monalal Chakraborty 
S/o Nishi Lal Chakraborty 

Sri Bishwanath Kumar Dey 
5/0 Prasanna Ku mar Dey 

Sri Swapan Kumar Deb 
5/0 Manoranjen Deb 

IQ.. Sri Tapan Kumar Ghose 
S/o Surendra Ghose 

Sri Harilal Bhagat 
S/o Kapildeo Bhagar 

SriArnulyaRishi 
5/0 Ranindra Rishi 

Sri Ram eswar .Kathar 
S/oLateSitalKathar 

Sri Gauranga Dey 
SIoKaiI 9 
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Sri Nirajan Duth 
S/o Pran Krishna 

Sri Dulal Ch. Das 
5/0 Kalipad Des 

Sri Babul Deka 
S/o Digarn bar Deka 

SriBabulDey 
SloPrafuflDey 

Sri Narayan Chandra Day 
Slo Lagte Hari Mohan Day 

Sri Laift Mohan Paul 
S/oJageswar Paul 

Sri Shiba Prasad Shyani 
S/o Kanailal Shyam 

22.. Sri Paitan Mandal 
Slo Surendra Mandal 

Sri Gopal Ch. Das 
Slo Karnini Kr. Das 

Sri Sihen d ra Chakraborty 
S/ Sri Jitendra Chakraborty 

25 Sri Ajit Ku mar Dab 
S/o Kaiach and Deb 

Sri Lakhan Debnath 
S/oHargobindaSarkar 

Sri Subal Chandra Debnath 
5/0 Late Nirod Ch. Debnath 

Sri Jiban Ch. Sarkar 
Sachin  
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29. Sri Mm ash AU 
S/o Rajib Al!. 	 ........ Applicants 

All are residents of Lumding, in the 
District of Nag eon. Assam. 

By Advocates Mr R.C. Paul, Ms S. Roy 
and Mr S.N. Tamul!. 

- versus - 

Union of India, represented by the 
Chairman, Railway Board, in the 
Department of Railways, 
Rail Bhawan, Bsisina Road, 
New Delhi-I 10001. 

The General Manager (Personnel) 
• N.F. Railway, 
Maliçaon, GuwahatI, Assarn. 

	

r l 3. 	The Senior Divisional Railway Manager (P) 
Lumding, District- Nagaon, Assam. 	 ..Respondents 

By Advocate Dr M.C. Sharma, Railway Standing Counsel. 

• SSS S S Sfl 5*15* 

ORDE R(ORA 

M.R. MOHANTY, VICE-CHAIRMAN 

None appears for the Applicants nor the Applicants are 

present. However, with the aid and assistance of Dr M,C. Sharma, 

learned Counsel for the Respond en ts/Railways, we are proceeding to 

dispose of this matter. 

	

2. 	The Applicants are claiming that they were engaged as 

Casual Labourers under the Railways. They approached this Tribunal, 

earlier, for a direction to the Railways to regularize them/to keep their 

names in the Live Casual Labour Register. The said case of the 

Applicants (earlier O.A.No.227 of 2004) was disposed of on 

12.05.2005 by leaving the matter for the consideration ofthe 
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Railways. On consideration of the matter, by an order dated 

12.09.2005, the Railways denied the benefit to the Applkan. 

Relevant portion of the order dated 1109.2005 (at Annexure-XV of the 

O.A,) is extracted below: 

Sub:Hon'ble CAT/GHY's orderdL 1205.05 passed 
in the case No.OA-22 7/04 (Shrl K.K. Das and 
others Vs- U01 and others). 

Ref: Your representation dated 8-6.2005. 

Representations submitted by the applicant(s) have 
been examined carefully in pursuant to the order dt 12-5-
05 passed by Hon'ble CAT/Guwahati and it isfound that 
the applicant(s) did not appJy to the administration for 
inclusion of their najnes in the Jive casuaLjpur register 
within targe.t date of 31.3.87 in terms of Railway Board's 
letter No.E(NG)1I-78/Cl/2 dtd 43.87. The applicant(s) did 
not furnish any documentary evidence to the effect that 
they submitted their applications in time. 

Further, respondnt(s) have gone through the 
contents of the order dtd. 2-8-2000 passed by the Hon'ble 
CAT/Calcutta Bench in OANo.160f1990. It has been 
found that the applicant(s) in that case, had already been 
screened by a properly constituted screening committee. 
Whereas, the applicant(s) in this case No.0A227/04 have 
only claimed that they were working as casual labourer. 
But tfgid 
aplyinp within the taraet date and as such they were not 
eiiaible for screening. Therefore, the applicant(s) in the 
case No.O.A.227/04 are not similarly situated persons to 
that of applicant(s) in O.A.No.16011990. 

In the above circumstances, representations for 
absorbing the applicant(s) in the RaIlway can not be 
maintained as per rules and law." 

3. 	Being aggrieved by the aforesaid order dated 12.09.2005 

of the Railways, the Applicants have again approached this Tribunal 

with the present OA. filed under Section 19 of the Administrative 

Tribunals Act, 1985. 

4.. 	The Respondents having filed a counter/written statement 

has, contested the case and supported the impugned rejection order 

dated 12.095. 
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Dr M.C. Sharma, learned Counsel for the Respondents/ 

Railways, at the hearing, has pointed out that in a similar case this 

Tribunal directed the Railways to consider the matter. In that case, on 

conideratioñ of the matter, the Raijways rejected the claim of the 

Applicants therein. In the second round of litigation, this Tribunal 

again asked the Railways to give .a further consideration and by an. 

order dated 10.12.2007, the Hon'ble Gauhati High Court did not 

- appreciate the repeated direction of the Tribunal to the Railways to 

reconsider the stale and belated' claim of the Applicants (Ref. W.P.(C) 

No.6201 of 2007,between Sri Gopal Chandra Saha and others -Vs' 

The Union of India and others 'decided on 10.12.2007 by Hon'ble 

Gauhati High Court). 

This Tribunal not being an Appellate Authority cannot 

reappreciate the findings of the Railways in rejecting the claim of the 

Applicants/in passing the order dated 12.09.2005. This Tribunal can 

only, at best, examine the matter to the extent it is available in judicial 

cru tiny. We have found nothing to say that the order of the Railways 

rendered on 12.09.2005 to be bad for any reason. That apart, prima 

fade, the claims of the Applicants suffer from delay and 

lach es/limitation. 

in the aforesaid premises this O.A. is dismissed. No costs. 

• (KHUSHLRAM) 
	

(M. R MOHANJY 
ADMINISTRATIVE MEMBER 

	
VICE -CHAIRMAN 

nkm 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

BENCH: GUWAHATI. 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No.&. of 2006 

Sri Kanti Kumar Das & Ors 
-VS.. 

The Union Of India & Others 

INDEX 

SL. No. Particulars Annexure Page No - 
1. Application  1-14 
2. Copy of the list of I 

the applicants 
showing their 
joining and 
discharged  

3. Relevant II - V - 
Notifications  

4. Copy of one of the VI 
applications 
submitted in 
pursuance to the 
letter dated 
04.03.1987  

5. Copies of the VII (Series) 
several 
representations  
submitted by the 
applicants on 
various dates. 

6. 	 . Copy of the list of Vifi 
the persons who 
were absorbed in - Lt L 
pursuance of the 
letter. dated 
04.03.1987  

7. Copies of the IX (Series) 
representations 5 - 
submitted by the 
organizations  

8. Copyofthe Order X 
dated2l.05.2003 S7-6 2-  by the 
Hon'ble Tribunal  

9. Copy of the XI 
Representations 3 - 
dated 15.06.2003  

10. Order dated XII 
25.02.2004 passed S 
by the Respondents  

11. Copy of the order XIII 
dated 12.05.2005 
passed by the  

I! 

/ 
/ 
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Hon'ble Tribunal.  
U. Copy of the XIV 

Representations 
- 

76 
filed in terms of the 

• order dated 
12.05.2005  

13. Copy of the order XV 
• dated 12.09.2005 

6 3 passed by the 
Respondents - 

14. 	 • Copy of the order XVI 
02.08.2000 • dated • 

passedbythe - 

• Hon'ble Tribunal, 
Calcutta Bench  

15. Copy of the order XVII 
dated 03 .02.2005 in 
absorbing the 
persons in terms of 
the order dated 

• 02.08.2000 

cJ1- 

U 

I 



t (T) 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 

I GUWAHATI. oç 

(An Application under Section 19 of the Adminisfrative Tribunals Act, 1985) 0 

of 2006 

Sri Kanti Kumar Das & Ors 

-Vs-  F 
The Union Of India & Ors. 

Synopsis of/he Case 

-The applicants herein are the Ex-Casual labourers in the Lumbding Division of N.F. 

Railway. 

Anx-I 

-The Railway Board issued different circulars from time to time to absorb in the Ex-

Casual Employee in regular post in the Railway Establishment. 

Anx. II, ifi, IV & V 

04. 03. 1987- The Railway Authority vide Railway Board's letter no. E (N. G.) II - 

781CL12 directed the discharged casual labourer to represent for registering their names 

for consideration of regular absorption. 

-The applicants submitted applications alongwith all the necessary particulars to the 

concerned authority. 

Anx-VI 

-In pursuance to the letter-dated04.03.1987, the Respondents Authority absorbed a.group 

of Ex- Casual labourer who were also on the same footing like the applicants. 

Anx- Vifi 

- The applicants approached the Authority individually and through their organization 

again to consider their application for absorption, the Authority assured that enquries 

would be made from the work site where they last worked and on receipt of the record, 

their names will be considered. The applicants had the information that the reports were 

sent from work site in favour of them, the Respondents Authority did not consider their 

case. 

Anx- IX (Series) 

-Thereafter, the applicants filed an application being O.A. No. 140 of 2002. 

21.05.2003- The Hon'ble Tribunal considering the facts of the case directed the 

applicants to submit individual representations before the General Manager (P), N. F. 

Railway, Maligaon and on receipt of the application, the Authority shall consider 

their case. 

Anx-X 

15.06.2003- In terms of the order, the applicants filed their individual representations 

aiongwith the copies of the respective discharge certificate. 
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Anx —Xl 

25.02.04.- The Respondent Authority rejected the representations of the applicants on the 

ground that they did not apply for registering their names within 04.03.1987. 

Anx-X11 

-The applicants preferred another application being numbered as 0. A. No. 227 of 2004. 

12.05.2005- The Hon'ble Tribunal disposed of the application with a direction to the 

applicants to make individual representations and the same must be dealt considered with 

reference to the scheme and equal treatment shall be given to the applicants like the 

applicants before the Hon'ble Central Administrative Tribunal, Calcutta Bench, in 0. A. 

No. 160 of 1990. 

Anx-XIlI 

-The applicants in terms of the order of the Hon'ble Tribunal dated 12.05.2005 filed their 

individual representations before the Respondent authority. 

Anx- XIV 

12.09.2005- The Respondents authority rejected the representations on the ground 

(i) The applicants are not similarly situated persons to that of the applicants in 0. A. no. 

160 of 1990. 

(ii) The applicants failed to satisfy the main necessary condition of applying within the 

target date and as such they were not eligible for screening. 

Anx-XV 

Contentions: 

It is the defmite policy of the Railway Board that persons having worked as 

casual labourers in the post and presently out of employment due to break in 

service because of want of sanction and/or non availability of the work should 

be given preference when the opportunity for their absorption arises. 

The applicants are similarly situated persons but victimatised due to the 'pick 

and choose policy adopted by the Respondent Authority. 

The several representations filed by the applicants as per the directions of the 

Hon'ble Tribunal on different dates was rejected intentionally and deliberately 

without assigning any sufficient reasons and which ultimately violates the 

rights of the applicants guranteed under Article 14 and 16 of the Constitution 

of India. 

Relief sought for: 

(i) 	The impugned order issued by the Respondent Authority vide letter No. 

ES/57/6/pt. (EX. CL) dated 12.09.2005 be set aside. 

• 	 (ii) 	The names of the applicants be included in the Live Register! Supplementary 

Live Register of Ex- Casual workers. 

(iii) 	Direction be given to the Respondents authority to absorb the applicants in 

the Regular post. 



IN 

THE CENTL ADN1IMSTRATIVE TfflBAL: GMTI.BENCH: r 
GUWAHATI. 	 4 J  

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 	.t 

O.A. No... ....... of2006 

I .Sri Kanti.Kurnar Das 

Son of Sri Tulsi Chandra Das. 

Sri Dilip Chandra Dey, 

- 	 Son of late Karuna Sankar Dey, 

Sri Baneswar Chakraborty, 

Son of Manindra Chakraborty, 

Sri L. Appa Rao, 

Son of Sri L. Ram Loo, 

Sri Prem Lal, 

Son of Late Babin Lal 

Sri Sushil Kurnar Dey, 

Son of Sri Birendra Kumar Dey 

Sri Monalal Chakraborty, 

Son of Nishi La! Chakraborty 

Sri Bishwanath Kumar Dey, 

Son of Prasanna Kumar Dey 

Sri Swapan Kumar Deb, 

Son of Manoranjan Deb 

Sri Tapan Kumar Ghose, 

Son of Surendra Ghose 

Sri Harilal Bhagat, 

Son of Kapildeo Bhagat. 



tv~ 

Sri Amulya Rishi, 

Son of Ranindra Rishi 

Sri Rameswar Kathar, 

Son of Late Sital Kathar 

Sri Gauranga Dey, 

Son of Kailash Dey 

Sri Niranj an Dutta, 

Son of Pran Krishna 

Sri Dulal Ch. Das, 

Son of Kalipad Das 

Sri Babul Deka, 

Son of Digambar Deka 

Sri Babul Dey, 

Son of Prafulla Dey 

Sri Narayan Chandra Dey, 

Son of Late Hari Mohan Dey 

Sri Lalit Mohan Paul, 

Son of Jageswar Paul 

Sri Shiba Prasad Shyam, 

Son of Kanailal Shyarn 

22.Sri Paltan Mandal, 

Son of Surendra Mandal 

Sri Gopal Ch. Das, 

Son of Kamini Kr. Das 

Sri Sibendra Chakraborty, 

Son of Sri Jitendra Chakraborty,. 

Sri Ajit Kumar Deb 

i 
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Son of Kalachand Deb 

Sri Lakhan Debnath, 

Son of Hargobinda Sarkar 

Sri Subal Chandra Debnath, 

Son of Late Nirod Ch. Debnath 

El 

Sri Jiban Ch. Sarkar, 

Son of Late Sachin Sarkar 

Sri Minash Au, 

Son of Rajib Au 

All are the residents of Lumbding, in the district 

of Nagaon, Assam. 

Applicants 

-Vs- 

Union of India 

Represented by the Chairman, Railway Board, in the 

Department of Railways, Rail Bhawan, Baisina Road, 

New Delhi-i 10001. 

The General Manager, Personnel), N.F. Railway, 

Maligaon, Guwahati, Assam. 

The Senior Divisional Railway Manager (P), 

Lumbding, Dist: Nagaon, Assam. 

Respondents. 

1. PARTICULARS OF THE ORDER! ACTION AGAiNST WHICH THE 

APPLICATION IS MADE: 
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V 

Order No. E/57/6/Pt. (Ex. CL) dated 12.09.2005 issued from the 

office of the Divn. Rly Manager (P), Lurnbding, Nagaon, Assam. 

Discrimination to absorb the casual labourers against regular 

vacancies by screening them in implementation of the Railway 

Board's policy issued by the respondent in its different orders 

which are annexed with the application. 

JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subject matter against which they want redressall 

relief is within the jurisdiction of the Tribunal. 

LIMITATION: 

The applicants further declared the application is within the limitation prescribed 

under Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE CASE: 

4.1 That the applicants, named in the 'Cause Title" of this application, are all 

citizens of India and are Ex-casual labourers in Lumbding Division of N.F. 

Railway, Lumbding run under the Management of Union of India and as such 

they are entitled to all the rights, protections and privileges guaranteed under the 

Constitution of India. 

-A copy of the list showing the date of joining and 

discharge- of the applicants in the Railway 

administration is annexed and marked as Annexure- I 
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4.2 That the Indian Railway requires to engage large numbers of casual 

employees for the purpose of maintenance of their works or to undertake 

different project. The casual workers are being engaged and discharged from 

time to time. In order to absorb those person who are worked as a casual 

employee in the Railway Establishment, the Railway Board framed schemes for 

their absorption in regular substantive post or for their regularization, different 

circulars are being issued from time to time by the Railway Board and instructed 

the different authorities to absorb Ex-casual labour or to regularize the existing 

casual employees. 

4.3 That for the purpose of absorption of Ex-casual employees, the concern 

railway authority is to maintain two kinds of registers namely Live Register and 

Supplementary Live Register. The authority concern was directed from time to 

time by the Railway authority to prepare the Live Register or supplementary 

Live Register particularly on the basis of the available record to indicate the 

name of the employees and the other particulars like their engagement, date of 

discharge, place of work etc. On the basis of the scheme and policy declared by 

the Ministry of Railway as well as the Railway Board to absorb the Ex-casual 

labour. The Railway Board issued different circulars directing the authority 

concerned for the purpose of absorption of the Ex-casual labourers after 

compliance of the formalities as laid therein. 

—Copies of some relevant notifications are enclosed 

herewith and marked as Annexure-il, III, IV & V. 

4.4 That the Railway Authority vide Railway Board's letter No. E (N.G) II-

78/CLI2 dated 04.03.1987 directed the discharged casual labour to represent for 

registering their names in supplementary live casual labour register on and 

before 31.03.1987 giving the detailed particulars such as the date of birth, date 

of engagement, eclucaional qualification, personal mark of identification with 

13 
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adequate documentary proof in this regard alongwith attested copy of the casual 

labour card and any other proof of having worked as casual labour for 

consideration of regular absorption in due course. But the letter-dated 

04.03.1987 was not given proper publicity and further it was not notified in the 

offices concerned. 

4.5 That the applicants who were discharged long back and at the relevant time 

of issuance of concerned, circular/ scheme, were scattered in different places for 

maintenance of their livelihood and as such many of the applicants came to 

know about the notification two or three days before from the last date of 

registering their names in the, supplementary casual live register for 

consideration of regular absorption. The applicants as soon as they became 

aware of the notification, submitted applications alongwith all the necessary 

particulars to the concerned authority to register their names in the 

supplementary live casual register for consideration of regular absorption within 

31.03.1987. The applications so submitted by the applicants are lying with the 

Respondents Authority. 

- Application of one of the applicant is annexed 

herewith and marked as Annexure-VI. 

4.6 That, thereafter, all the applicants approached the Respondents Authority on 

several occasions and asserted their right of absorption in regular substantive 

post in accordance with the scheme. But unfortunately the demands of the 

applicants were not considered and they approached the higher authorities but 

their grievances remained unheeded. 

- Some copies of the representations submitted before 

the higher authorities are enclosed herewith and 

marked as Annexure-Vil (Series). 



7 

4.7 That the concern authority in the mean time absorbed a group of Ex-casual 

labourers who were also on the same footing as like as the applicants. It is 

pertinent to state that the office of the Respondents Authority prepared list 

workers excluding the name of the applicants without assigning any reasons. 

When the applicants again approached the authority to consider their 

applications for absorption, the authority assured that enquiries will be made 

from the work sites where they last worked and on receipt of the record from 

work site their names will be considered. The applicants had the information 

that the reports were sent from work site in favour of them but despite such 

report, the Respondents' Authority did not consider the names of the 

applicants for absorption. Thereafter also the applicants themselves 

individually and also through their organization placed their grievances before 

the officers concerned but they were deprived of the benefit of the new scheme 

of the Railway Board for no fault on their part. It is pertinent to mention 

therein that the present applicants and the said employees who were absorbed 

mentioned above were similarly situated and some of the present applicants 

have better candidature than some of the employees who were absorbed. 

- A copy of the list of persons who were absorbed in the 

regular vacancies and representations made by the 

organizations are annexed and marked as Annexure VIII 

& IX (Series) respectively. 

4.8 That, although, the present applicants sent repeatedly their applications for 

absorption to all the concerned authorities individually as well as through their 

organizations, no result came out and finding no other alternative, the applicants 

filed an application before this Hon'ble Tribunal and the application was registered 

as O.A. No. 140 of 2002. The Hon'ble Tribunal vide its order dated 21.05.2003 

directed the applicants to submit individual representations before the General 
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Manager (P), N.F.. Railway, Maligaon and on receipt of such applications, the 

authority shall consider their case as per law and pass appropriate order. 

- A copy of the order-dated 21.05.2003 is annexed and 

marked as Annexure —X. 

4.9 That, in terms of the order, the applicants filed their individual representations 

on 15.06.2003 alongwith copies of respective discharge certificate before the 

concerned authority. The respondent authority has rejected the representations vide 

order dated 25.02.2004 of the applicants with the observation that the Railway 

Board vide letter dated 04.03.1987 had given chance to the discharged casual labour 

to represent for registering their names in supplementary live casual register for 

consideration of regular absorption on and before 31.03.1987. But the applicants did 

not do so to register their names at that time and as such at this distant date, it was 

an impossible task to verify the genuineness of their claim. In the circumstances 

their claim cannot be maintained as per rules and law. 

- Copy of one of the representation dated 

15.06.2003 and one of such letter dated 

25.02.2004 are annexed and marked as 

Annexure XI & XII 

4.10 That, being aggrieved, the applicants again preferred an application being 

numbered as O.A. No. 227 of 2004 before this Hon'ble Tribunal. The Hon'ble 

Tribunal disposed of the application on 12.05.2005 with a direction to the applicants 

to' make fresh individual representations and if such individual representations are 

filed, the same must be duly considered with reference to the scheme and equal• 

treatment shall be given like the applicants before the FIon'ble Central 

Administrative Tribunal, Calcutta Bench in 0. A. No. 160 of 1990. 

- A copy of the order dated 12-05-2005 is annexed 

and marked as Annexure-XIII. 
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4.11 That the applicants in terms of the order-dated 12.05.2005 filed their 

individual representations before the concerned authority and one of such 

application is annexed herewith as annexure XIV. The Respondent authority 

vide order-dated 12.09.2005 rejected the representations on two grounds. At 

first the applicants are not similarly situated persons to that of the applicants 

in 0. A. No. 160 of 1990. Secondly, the applicants failed to satisfy the main 

necessary condition of applying within the target date and as such they were 

not eligible for screening. The applicants crave leave of the Hon'ble 

Tribunal to produce the representations filed by them in terms of the order-

dated 12.05.2005 at the time of hearing. 

- A copy of the of the Representations filed in terms 

of the order dated 12.05.2005 and order dated 

12.09.2005 is annexed and marked as Annexure-

XIV &XV. 

4.12 That the applicants beg to state that inspite of the fact that it is the definite 

policy of the Railway Board that persons having worked as casual labourers 

in the post and presently out of employment due to break in service because 

want of sanction and/or non availability of work should be given preference 

when the opportunity for their absorption arises, the administration in utter 

disregard to the claims of the applicants started absorption of their favored 

persons on pick and choose basis. Appeals and protests on behalf of the 

applicants fell flat upon the administration and applicants were given to 

understand that they did not apply within the target date i.e.31.03.1987 and 

as such at this distant date, it was an impossible task to ver5' the 

genuineness of their claim. In this regard, it is to mention herein that the 

applicants ubmitted applications and copy of the discharge cert?flcate with 
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the similarly situated persons who had afready been absorbed before the 

authority for registering their names in the supplementary live casual 

register for absorption in regular vacancies. It is pertinent to mention 

herein that the concerned authority did not give any receipt to any of the 

application and directed to submit the same in a box placed in the 

concerned office. 

4.13 That the applicants beg to state that the respondents had screened/selected a 

group of casual labourers excluding the applicants in a very arbitrary and, 

whimsical manner. Although the position of the applicants are better than 

those casual labourers included in the said list workers, the prayer of the 

applicants were rejected without following due procedure. The applicants 

further beg to state despite the order dated 21.05.2003 and 12.05. 2005 

passed by the llon'ble Tribunal, the Respondents Authority rejected the 

claim of the applicants on the plea that the applicants did not submit their 

representations giving the detailed particulars in terms of the Railway 

Board's letter dated 04.03.1987 within 31.03.1987. It was alleged that the 

applicants did not submit adequate documentary proof regarding their 

engagement as casual labourer for verification. It may be mentioned herein 

that while filing the representation in terms of the orders of the Hon'ble 

Tribunal, all the applicants submitted Photostat copies of the discharge 

certificates issued by the concerned authority showing the date of 

engagement and date of discharge. The authority instead of scrutinizing 

those certificates intentionally ignored the same  with a view to reject the 

claim of the applicants. The authority could have verified the authenticity of 

those certificates and if found to be false rejected the claim of the applicants 

after giving reasonable opportunity to prove their claim. 
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4.14 	That the applicants beg to state that besides the aforesaid batch of Ex casual 

labourers, the Railway administration from time to time has absorbed many 

number of Ex casual labourers in terms of the policies of the Railway Board 

The glaring example in this regard were the applicants before the Central 

Administrative. Tribunal, Calcutta Bench in O.A. No. 160 of 1990 who were 

absorbed on 03.02.2005 in terms of the order dated 02.08.2000 passed by 

the Hon 'ble Calcutta Bench. The applicants in O.A. No. 160 of 1990 were 

the Ex-casual labourers whose services were not regularized alongwith the 

other Ex-casual labourers due to the pick and choose procedure adopted by 

the authority concerned in absorbing the ex-casual labourers in regular 

post. The applicants are herein also victimized due to the same policy ofpick 

and choose adopted by the respondent authority in absorbing the ex-casual 

labourers in regular post. The applicants are similarly situated persons like 

the applicants on O.A. No. 160 of 1990 and as such they are entitled to the 

same treatment. 

- Copies of the order dated 02.09.2000 and 03.02.2005 

are annexed and marked as Annexure-XVI & XVII. 

4.15 That the applicants begs to state that the subject of the application arises out 

of the same cause of action and hence the applicants herein have preferred 

this joint application before this. Hon'ble Tribunal. 

416 That the applicants have become highly aggrieved by the inaction of the 

respondents and which illegally and arbitrarily deprived them from their 

legitimate right and as such they are approaching this Hon'ble Tribunal on 

the following amongst other grounds. 

5. Grounds for relief with legal provision: 
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For that the Respondents herein are under the legal obligation to implement the 
IQ 

policy of the Railway Board to absorb all the applicants, the Ex-casual labourers 

under their control against the regular vacancies. 

For that the Respondents are arbitrarily and whimsically prepared the Live 

Register and Supplementary Live Register of Ex- casual labourer without following 

any norms and procedure which has violated the right to equality and right to equal 

opportunities in public service guaranteed under Article 14 and 16 of the 

Constitution of India. 

For that, the Respondents acted illegally and against the legal provision by 

allowing equally and similarly situated persons to enjoy the benefits of the new 

policy of regularization and absorption of employment and at the same time 

denying the same benefit to the present applicants. 

For that the Respondents unilaterally and arbitrarily rejected the representations 

submitted by the applicants in terms of the order-dated 12.05.2005 in O.A. No. 227 

of 2004 without giving any opportunity to the applicants' to substantiate their claim. 

For that the Respondent ignored the documentaiy evidence submitted by the 

applicants without verif'ing the same. 

For that the Respondents acted illegally in not treating the applicants as similar 

situated persons like the applicants before the Central Administrative Tribunal, 

Calcutta Bench in O.A. No. 160 of 1990. 

For that the Respondents herein are duty bound not to discriminate between 

one casual !abourer  and another in absorbing them in regular vacancies. 
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VIII. For that in any view of the matter the impugned action of the respondents is 

illegal and cannot be sustained in law. 

6.DETAILS OF REMEDiES EXHAUSTED 

The matter has been taken up with the respondents vide several representations 

both individually and through their organizations. But there is no positive 

response in respect of the representations. 

7.MATTERS NOT PENDiNG WITH ANY OTHER COURT: 

The applicants further declare that no such application is pending in respect of 

which this application has been made before any court or any other Bench of 

this Tribunal. 

8.RELIEF SOUGHT FOR: 

The applicants pray for the following reliefs: 

The impugned order issued by the Respondent vide letter No. ES/57/6/Pt.I 

(Ex.CL) dated 12.09.2005 be set aside and quashed. 

The names of the applicants be included in the Live 

Register/Supplementary Live Register of Ex-Casual Workers. 

Direction be given to the Respondents to absorb the applicants in the same 

way as has been done with regard to the ex-casual labourers who were 

absorbed and the applicants before the Central Administrative Tribunal, 

Calcutta Bench in O.A. No. 160 of 1990. 

Any other relief or reliefs as this Hon'ble Tribunal may deem fit and 

proper. 

9. INTERIM ORDER, IF ANY, PRAYED FOR: 

An order direcng the Respondents not to appoint any labour against the permanent 

vacancies ine offices of the respondent till the application is disposed of. 
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I 0.In the event of application being sent by registered post, it may be stated whether 

the applicant desire to have oral hearing at the admission stage and if so, he shall 

attach a self addressed post card or inland letter, at which intimation regarding the 

date of hearing could be sent to him: 

Not applicable. 

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT OF 

THE APPLICATION FEE: 

I 
	 i. I.P.O. NO. Z C:, c- - 32 S 

DATE: 

ISSUED BY: GUWAHATI POST OFFICE. 

v. PAYABLE AT: GUWAHATI. 

12.LIST OF ENCLOSURES 

Stated in the Index. 

VERIFICATION 

I, Sri, Kanti Kurnar Das, Son of Sri Tulsi Chandra Das, Aged about, 	years 

Resident of Lumbding P.O. Lumbding Dist. Nagaon, Assam, do hereby solemnly 

declare and affirm that I am one of the applicants of this application and I have been 

duly authorized by all the applicants, to sign this verification and veril' that the 

statements made in paragraph to 1 5  2, 3, 4, 6 to 12 are true to my knowledge and 

those made in paragraph 5 are true to my legal advice and I have not suppressed any 

material fact. 

And I sign this Verification on this the day of . £±. 	2006 at Guwahati. 

JLik 9 
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ANNEXURE-A. 

STATEMENT OF OF EX-CASUAL LABOURER WHO WORKED IN THE 
RAILWAY DEPARTMENT UNDER LUMDING DIISICN BUT±QI 

REGULARISED IN THE RAILWAY DEPARTMENT THRUGH SCREENING. 

- 
SI 

Name of Ex-Casual Date of Date of Place of 
No. Labour and Father's En9aement Discharge. workIng. 

Name. 
 SrI Kariti Kumar Das, 196.81 - 31.3.82 LCWILMG 
- S/a Sri Tulsi Ch. Das. 

 Mr. DIUp Ch. Dey, 15.6.79 22.9.79 FCWlHaftonçj 
S/a Lt. Karuna Sankar 
Day.  

 Mr. Bhabatosh Acharjee, 20.10.72 7.5.74 SSE/PWIIHI 

S/a Had Mohan LMG 

Acharjee.  - 
 Mr. Saneswar 26.6.76 15.9.76 SSE/P.WAYI 

Chakraborty, HILL!LMG. 
Sf0 Manlndra 

- 
 

Chakraborty.  
Mr. L. Appa Rao, 14.4.85 28.5.86 W/S(LMG 
S/a Sri L. Ram Lao  - 

B. Mr. Sankar Das, 6.12.77 4.2.78 D/S-DFU 
S/o Sri Shyam Sundar 
Das . __________ ________ 

 Mr. Rabi Malakar, 14.10.94 27.5.86 W/S/LMG 

S/a Manindra Malakar. __________  
 Mr. Prem Lal, 18.7.78 15.9.78 CTRJLMG 

S/a Late Babin.  
 Mr. Babul Ch. Dey, 17.1.76 15.12.76 SE/W/LMV 

5/0 Jatindra Ch. Dey. - - 

 Mr. Nishari Basfor, 25.1.75 31.8.75 8RIDQE 

5/0 Ram Prasad 6asfor.  Bandarkhal - 
 Mr. Bimat Bhattacliarjee, 

_ 
12.3.72 22.1.76 6RIDGE/LMG 

S/a Sudhir Kr, 
Bhattacharjee.  

 SrlNltaIDas, 20.6.76 15.10.77 PW1IHJI 

- 
 

S/a Sri AbhimapyDaS. 
Sn Susil Kr. Dey, 2.5.77 15.2.78 IOW/CPK 

Sf0 Sri Birencira Kr. DCYL  
 Mr. Haradhari Dey, 29.6.81 15,10.81 PWI/NOG 

Sic Umesh Cli. Doy. 
 Mr. Monalal 31.3.75 14.5.75 SSEJPWI 

Chakraborty, DPU 
Sf0 U. NishlIal 

__ 
Mr. Biswanth Kr. Dey, 4.7 SSEJPVVI 

DPU 
 

5/0 Prasanna Kr. De . ______ 

17, Mr.Narayankufl, 

dj 
6.77 15.9.76 rOW! Haflong 

'H1 
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11.9.82 	I 20.10.82 S5EIlG 

(U ivir. 	 aiiu LIeh, 

S/a Lt, Prakash Ch. Deb. 
5.6.78 4.7.76 5/dT 1"Guwahat 

Mr. Salal Kant Dey, 
$10 Jatindra Mohan Dey. 7.8.78 6,9.78 New 

4.1.79 3.2.79 

Mr. Prabir Kr. Dhar, 16.4.75 1.5.75 SSEIPWAY 

S/a 8hu endra Dhar. 	I 
Mr. RamesWar Bora, 18.11.77 15.10.78 PWIILMG 

SF0 Late Jo eswar Bora. 
20.1.75 15.7.75 PWAYIBXP 

Mr. Nigru Tanti, 
$10 Late Murall Tanti. 16.12.75 15.3.76 

,jPWAY 
Mr. Gouranga 3.8.78 15.10.78 

OPU  
Mazumdar, 
S/a Monoran an. 
Mr. Swapan Kr. Deb, 19.7.73 15.11.73 AAW/P WAY 

 DCA HJO  
j SF0 Monoranjanoeb 

1 9.3.76 15.6.76 SSE/ P WAY 
Mr. An Chakrab0rtf, DPU 
$10 Maflendra 

18.3.75 15.4.75 SSE/ P WAY 
Mr. Tapan Kr. Ghose, . DPU  
5/0 Suiendra GhoSe 

28.11.75 3.3.76 S$J P WAY 
Mr. HarUal Ehagat, OPU  
Sf0 Ka Ildeo Sha at 

29.11.74 15.10.74 SSE/PWAY  
tYa Rl Mr.AmUShl, PPU  

S/a fabtfldra PishI 
18.12,75 15.6.76 Mr. Rameswar Kalbar, DPU  - 

Slo Lt. Sital Katbar.  
16.9.70 15.2.71 SS/ PV'JI 

Mr. Babul Talukdar, OPU  
S/o Debendra Talukdar.  

10.8.76 ..76 159 SSEIP WAY 
Mr. Gouraflga Dey, OPU 
S/a Kaltash De . 

16.12.75 15,3.76 SSE/ P WA' 
Mr. Sadhu Tall, DPU  
sio Krishna Tall 

19.11.77 15.10.78 $SE1P WAY 
34' 	Mr. Niranjan Dutta, DPU______ 

Sb Pian Krishna Dutta 
17,10.75 13.5.76 SSEIPWAY 

3. 	Mr.DutalDaS, BXP  
Sic Kalt ada Das 

17.12. ,8.76 75 15 SSE/P WAY 
36, 	Mr,.Khokafl Ch. Dey, BXP  

S/a Na endra De 
26..74 11 24.5.75 SSEIPWAY 

37. 	.Mr.BabUIDe, BXP 
• 	, 	$10 Ot ambar Deka. -- 

17.12.75 j5,5,76 $SEIP WAY 
;38. 	Mr. Babut Day. BXP 	-. 

Sb 	Prafutla Do 
17.12.75 15.8.76 SSEJP WAY 

' Mr. Gopal Kaya, , BXP 
Sb Arma Ka a 16Th.72 15.11.76 SSE/P WAY 
MflZiirayafl Ch. Day, -d Hari _-.•- 

3,3.74 7,5.74 
.............. $SIP WAY 

Mr. Latt Mohan Paul, 
Paul 

DPU 
SSEIP WAVY $10 Jo eswar 

1712.76 15.76 
42s 	r. Shtba Prasad BXP  
'Shyam, 

S/a Kanailal Sh am. 

? . 

¶' 	

.••.t 	
.., 
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i Mr. Saja) Dutta, 	- 27.11.75 15.8.76 SSEIP WAY 
SloArnulya Rn. Dutta. OPU 

 Mr. SusI Choudhury, 18.6.76 15.9.76 SSEIP WAY 
S/o Ramani Choudhury.  OPU 

 Mr. Paftan Mandal, 17.12.75 16.10.77 SSE/P WAY 
S/6 $urendra Mandal. -  BXP 

 Mr. Gopal Orang, 15.3.83 15.5.83 SSE/P WAY 
S/a Janki Orang. BXP 

 Mr. Ranjft Debnath, 18.3.75 15.10.75 SSEIP WAY 
Sb Sree Manta BXP 
Dabnath.  

 Mr. KagewarBora, 18.11.77 15.10.78 SSEIP WAY 
- S/a Jonaram Bora;  DPU 

 W. GopaJ Ch. Das, 19.8.75 15.12.75 SSE/P WAY 
- S/a Kamirif Kr. Das. 	- 30.10.76 15.2.77 	- BXP 
60. Mr.Sugrib Tab, 16.12.75 15.3.76 SSE/P WAY 

$10 Santo Tab.  BXP 
51. Mr. Chunnlla, 6.11.73 18.5.73 	- SSEIP WAY 

S/a Ramchandra. 6XP 
1 Mr. Madhab TatI, 10.12.75 15.3.76 SSE/P WAY 

S/a Jogft Tat  BXP 
53. Mr. PutW Tab, 22.1.75 15.8.75 SS!/P WAY 

S/a Ragumani Tab.  6XP 
64. Mr. Bagal Tab, 17.1 .75 15.8.75 SSEIP WAY 

S/o 5albu Tab.  BXP 
W Mr. Juc1htshtiNath, 510.75 1578 SSEIP WAY 

S/c Dhtrendra Nath.  BXP 
W Mr. Slbondra 16.6.81 15.11.81 SSE/P WAY 

Chakraborty, DPU 
S/a Sri Jitendra 

_Chakraborty. 
 Mr. Parlmal Ch. Day, 29.7.77 15.9.77 lOW! Malbong 

Sf0 Sabsh Ch. Day. 1.10.77 15.10.77  
 Mr. Ajit Kr. Dab, 28.1.78 17.2.78 PWI/DPU 

$10 Kalachand Dab. 3.3.78 15.418  
T-  Mr. Durgesh Thakur, 18.12.75 23.318 - PWI/DP1J 

S/a Kamal Thakur.  
 Mr. Lakhan Dabnalh, 15.10.77 PWL/DPU 

V S/a }largoblnda 
Debnath.  

 Mr. Swapan Sarkar, 17.10.75 28.3.76 PW(/DPU 
S/a U. Jogesh Sarkar.  

 MrDulaI Sarkar, 18.10.75 1.3.76 PWI/DPU 
S/o Lt. Jogesh Sarkar.  

 Mr. Puneawsar Phukan, 11.11.77 25.11.77 PWUDPU 
SboLtAkamanPhukan.  

 Mr. Maran Mazumdar, 28.2.78 22.6.76 BrIdge! 
- 5/0 Prafi8a Mazumdar. 17.1.83 15.1.84 Rangapara 
55. Mr. Kartik Gore, 16.7.77 16.10.77 PW115XP 
- S/o Dasarath Gore. I 

jVV 
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 Mr. SubI Ch. Debnath, f 4.12.78 8.10.78 PWWBXP 

S/c Lt. Nlrod Ch. 
DebnaTh. 

 Mr. Jiban Chandra 4.2.78 10.10.78 PWI/BXP 
Sarkar, 
Sto Lt Sachtn Sarkar. __ 

22.7
___

.77
______ 

 15.10.78 SSEIPWt/  Mr. Mlnash All, 
WoRiJth   OPU 

 Mr. Santoo Dey, 19.7.73 15.9.75 SSEIP WA'? S/o Goblnda Oey. BXP 

\ 

iK 

.t1 	
;•. 
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DOCUMENT NO. C.. 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS (RAILWAY flOARD) 

RBE NO.232/98 

NO.E(NG)II/98/cL/32 	New Delhi, dt.09.10.98 

The General Manager (P)a, 
All India Railways & Pr'oduction Unite etc. 
(As per standard list) 

.' 
Sub :- Screening of Casual labour borne on 

the- .Ive/zupplementary live casual 
labour register. 

As the Railways are aware, the extent instruc-

tions require that Casual Labour Live Registers should 

be maintained for open line casual labour (unit-wise) 

and for the Proiect casual labour (Division-wise) for 

each Department in each Division. The copies of these 

live registers are to be invariably maintained in the 

Divisional Office and updated every year, 

1.1. 	Similarly Supplementary Casual Labour 	Live 

Registers are to be maintained Divin .ion .-wise separately 
L 	'.> 

far both Open line and Project Casual labour who were 

discharged prior to 1.1.81 for want of work or due, to 

completion of work and not_re-engaged thereafter and who 

had applied by 31.3.87 for the purpose and were , found 

eligible for the purpose by a Committee of Officers on - ---.-- ---. .-. 	
---•- 

echDjv1son. 

2. 	Now the Casual Labour on roll 'have been absorbed '.1 

under the special drive during the period from 1.5.96 to 

31.3.9w', further, vacancies in the different dapartments 

of a Diviion/Unit may be tilled up by screening the 

Casual labour borne on the Live register(s) and after 

.\ 

I. 
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exhaust"3 them, by screening those borne on the Supple-

live register of the Division/Unit. 

1.1. 	In case of the Casual labour borne on Casual 

labour live registers, 
the regularisatiOn will continue 

to be as per their turn according to seniority based on 

the number of days put in 
by them as Casual labour. 

2.2. 	
4owever, in case of the Casual labour borne on 

supplementarY live register, the extent instructions 

which 	stipulate 	that 	the 	persons 	borne 	on 

SupplementarY live register will be considered for 

regularization based on the service after re_engagement 

after 1.1.81 (it may beflOted that after 'such re-

employment they would have in any case appeared in the 

live register as well) have now lost relevance. The same 

are, therefore, modified to provide that the reqularisa 

tion of Casual labour borne in Casual labour supplSTneflt 

ary live regtster wt.l 
be considered In sccordanC with 

the number of deys put in by them prior to 1.1.81,' those 

falling in this categOrDfl_21 	
any 

- 

who may have rendered service after 

1.1.81. 
Board desire that the Notices of screening along 

with the lists of perEOSS to be screened out of the 

personS borne on the live Register and/Or 

SupplemefltatY Live Register as the case may be (the 

total no. of persOnS on the List being equal to the no. 

of vacancies 'required to be filled up by the screen
-

ing),5hAll 
be issued under the signature of an 0fficer 

nch of the DIVISIOn concerned. In of the Personnel Bra  

I: 



1 	1 

addition to displaying the .Notice along with the List, 

on the Notice Board(s), etc. he will also send a letter 

under his signatur&enclbsing a copy of the Notice and 

the list to each of the individuals concerned by Regis-

tered Pos t A/D advising that 'In case the md I vidual does 

not turn_up, his name will be deleted fromthe Casual 

Labour Live Rogisto±/Supplemontary Casual Labr Regis-

ters as the case may be, and that thereafter he would 

have no further claim for consideration for absorption 

by screening in Group 'B', so that there is no difficul-

ty In taking action for deletion of the names of those 

who do not turn up. 

Sd/-Illegible, 
(Devika Chhikara), 

Diroctor Establiahznent(N) 
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cTH EASJ. F.QNTIER RAt LWAY  

OFF 	OF .TUB GAAR. 

RECT884 
E/57/0 pt.XlI(C) 	

Dated ; 

To - 

GU(C0n), MallgaOfl, 
AIIPHODS, All DP.Ms & All DAOS, 
All controlling OfflcerS of Non -Divisional ised  

offices, 
The GS/NEIUEU, !FRMU & AlSCTA. 

Sub 	
5creefliflg of Casual Labour borne on 
the Llve/SUPP1ementY Live. Casual 
Labour regiSteT. 

A 	CODY 	of Railway 	board'S 	letter 	No. 

(NG)1l/8//32 dated 09,10.98 on the above mentioned 

sub ject Is forwarded for infOrmatiOn and necessarY 

actiOn. It is clarified that scrOSniT Of ax-casual 

labour borne on the ti°/ 
	tentatY live Casual 

Labour Register 
'against vacancieS in the various depart - 

tter of course and automatic but, 
ments wøuLd not be a ma  

this process has to be decided based on iustificatbon 

re
garding filling up of vacancies in a particular 

de-

partTneflt. Proposals for appOifltm01 of 
ex-CaSU1 labour 

from these registers would contiflUC to be sent to HO for 

O
btaining CM's approval and only after the approval is 

conveyed to the divisions they would take further neces 

saty action r6garding appointment of such ex-CasUal 

ccoifig 	to 

. s
eniOritY. For any further clarifiC8,tbOS of any doubtS 

J1Q 34- 	 e LL L  

QaJ,41- 	 4ed(D ; 
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reference to HO must invariably be made. Boards  s earlier 

letters mentioned in the margin on their present letter 

were circulated as under 

Board's letter No. & date 	CPOs Circular No. & Date 

1.E(NO)II/84/CL/41  E/57/II(C) 	Dated 
date 	02.03.87. 13.03.87 	(DEMs only). 

2.E(NG)tI/84/C/41  DO NO.E/57/II(C) 
date 	21.10.87. dated 11.11.87. 

3.E(NC)II/78/Ct./2 	-  Rect.686E157/0/Pt.X(C) 
date 	21.02.84 Dated 16.03.84. 

4.E(NG)i1/78/CL/2  Rect.706.E57/OPLX(C) 
dateO2.1l.84. datedl0.0.85. 

5.E(NC)I1/78/CL/2  Rect.732 	!/57?t.XI(C) 
date 	2504.86 dated 21.05.86 

6.E(NG)II/78/CL/38  E/57/0 	Pt.XI(C) 
date 	12.06.87 dated 	9.7.82 

7.E(NG)II/79/Ct,./2  Rect.644/E/57/l1Pt.II(C) 
date 01.11.88 dated 	25.11.88 

Y. CPO/IR 
For General Manager 	(P), 
N.F.Rallway, Meligson. 



D0qUME14T t4O.,, 

• WAI WA 

Office of the 
No. E/41/CL(E)/Pt' 	General )4anagCr(Peta0efl 

MaligaOfl, Dtd. 0.9.2000. 

DRM/LMG and others. 

Sub :- Regularisatbon and c.reeniflg of Casual Labour 
borne on Live/StlPgl. Live Casual Labour 
Register. 

ZttefltlOfl is invited to the i ns t r uction cO' 

\ 

tined to RailWSY 
Board's letter circulated 	under 

GM(P)'5 tb. Rectt/62$, E/57/O/Pt.Ix(C) dtd. 4.12.98. On 

the above 
øubeCt and it is clarified that screening of 

Ex-Casual LaboUr borne in LIV/SUPPl. Live Casual Labour 

Register against, the vcsnciS5 
of variOus department 

would not be a matter of course and autematto. tnstrUC 

tions stiplated therein 'should be foll&dJ Od 5trictly 

before 5czeening teat is held. 

In addition to all such instruCttofl5 issued 

locally from GM(P) MLO and in addition to the existing 

system of check,, the following sy3tefl4 has been evolved 

whth ahould be adhered to positively. 

(a) 	At the time of 5creeniflg, concerned diVisiOfls 

should nominate one Office of P/Branch , of 

at least Astt. Scale alongwtth the list  Of 

Casual labourers of the DlviSiOflB to verify it 

_ 
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verification both the Officers should be prepare 

a confirmed list of the Cas'ual Labourers of the 

Divn. and it should be signed by both of them. 

This verified list should be considered for 

furthe.ogediflg of screnLng. 

(b) 	Weneverthere.iS.aCorreSPOfldeflce from any of 

of the e?cecutives conveying fresh inclusion of 

nazes in the list of Ex-Casual Labour, name 

hould be immediately verified from the con-

cerned executives, before It Is given cognizance 

by the P/Branch of the concerned Divin. In this 

• regard it is also stated that whenever there is 

any recommondtionB from the executive conveying 

fresh . inclusion of name in the list of Casual 

Labour, it. must be ensured that this has the. 

personnel approval of the CM (according to 

current instructions). 

\ 	 . 	 . 	•. 	
,.., 

(C) 	.Thenever.fresh appointoe report 	any of the 

fields units alongwith the appointment letter, 

it must be verified and cross-checked by the 

cntrollIng officers of the field unit with the 

authority, who issued the appointment letter, 

regarding "genuineness of the letter and candi-

date so appointed before inductioh.. 

All concerned are requested to have a thorough 

review of all the candidates (Ex-Casual Labourer) who 

are undet consideration for screening/appointment •pre- 

/ 
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befO 	

0 

re they are 3ctualY 
abBOtb 	

in  

sentlyl 

teg0ry. 

	

n addLt° 	
to above, 	th eU0rt5 	

ay be 

if anY, 
made to do away lagufla, 	

in the 5y8tem 
of creefl 

of cCa5' 	LabbU 	
to avoid £raUdU 

ing/appi
lintment

int app0tmt 	
0 

sal- 

0' 

pjnagez (s),

n.  
tI.F.R 1 Y. 

	

o.E,gectt/208/0/ 	
umd' 

dtd. 15.09.2000. 

CoY torwatdedr 

fo 10r° and neCe arY actIOfl 

to 

1) 5Z I DFO, O2O APO, PO/0' AM/BFBI 11 a. 

Incharge  
jj  Cad 

t 0: , 

) g/ReCt 

sal- 	
00 

tO DIV1. R'YLumdlng.  
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4ORTH ST FRO4TIERRAILWA 

No: RECT-9k4 	OFFICE OF THE 
NO: E/57/0 P.I1(C) 	GENERAL MANAGER (P) 

Gauhati-li.. 

To 	 Dated 	15.3.2001. 

GJ'MIG, GH(CON)/MLG, AGH/MLO, 

ML PH&Ds, All DRMs and ADRMs, DAOs, 

W)/NDQ, D&WS, Dy. CME/NDO, D&WS, 

A ll Area Manager, All Sr. DRGa and DPO, 

Aiil Sr. DM(D), DEN/D&RT, MTG, 

J (EWS)/DNGN, All AENs, OSD/RN, 

AM/CHY & NiP. 

Te GS/NFREU/NFRMU, AISCTREA & NEROBCEA/MIG. 

3ub 	- A sorption in the Railways of Ex-Casual Labour 
brno as the live/supplementarY Live Casual 

labour r.giter. 

A copy of Rly. Ed's letter No. E(NO)1199/CL/19 

at. 20.2. 001 (RBE No. 42/2001) on the above subject is 

forwatded for information and necessary action. Bd's 

earlier ltter dt. 9.10.90, 4.12.90 and 5.7.91 and dated 

1.6.99 a h referred to in their present latter were 

circulated as under :- 

Rly.Bd's No. and date 	CH(P)/MLWs No.and date 

/ 

E(NC)l 95/BM1/1 	RECT-884/E/7/0 Pt.X1I(C) 

Dt. 1. .99. 	OT. 4.12.90 
E(NG)U/90/CL/32 
dt. 4.10.90 

E(NO)II-90/RR1/107 	RECT-693/E/227/144 P.X(C) 

dt. 440.90 	dt. 21.03.91 

I 

1 4  
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- 	3. 	E(NG)II/91/CL/71 RECT-310fE/227/144 P.X(.C) 
• 	dt. 	25.7.91 dt. 	21.03.91 

E(NG)II/91/MR-1/21 Kept in CPO's cond.Sco. 
dt. 	16.9.91 Not circulated to all 

concerned. 

E(NG)I-95/RM-1/1. RECT-091/E/227/144 P.X(C) 
dt. 	1.6.99 	• dt.8..99. 

• 
Sd/-Illegible, 

14.03.01 
for GENERAL MANAGER(P)MIG. 
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(.ped copy or Page 314 

I. 

Sr.' 4iviionai P 	c'n1 t  

N.F.Rail4ay, L.umdirg." ' 

IV 

Sub 	Appointment ? Øisachgod Cul L.mbour. 
•) •f' (fl 	( 

Sir, 

With due respect c humble eubmieiori I beq to 

tatàth t in . ... undermtood from reliable zourctL,  that 

Incharge C2KhaIaal -e being recriitád shortly. 

	

That Sir tc.,inention that I worked a 	C/Khalaei 

from 19 8.81 to 31.3.84 under 10W/Lower Haflonc which 

may kind yb,vrfXeJfromt.tho er'ice bobk fc'r Caaual 

- 	. . 	:. 	•. 	-: : r 	. '. 	.. 	. . 	. 	. 	I. 	-' 

itU not bu oui of plct 	to m*r,tru 
rw  

• 	 that my father Tulahi Charan Daa, Retd. Gunner expired 

in 198 	leavLng 7 rnembere depending only on F4nnhly 

penalon. In one word we are starvingfor want of hiploy 
i . ' 	r' 	........................... 

• 	 ment. 
r.. 	... 	. 	-. 	.'•. 

In view of the above circumtancea I would 

rqueat your.rgQOdelf to kindly conaidw my caee fa-

vourablyand apfrt iie in any category for which act of 

your kininess 1 ahall reiniair, vr jjvateful Lu you. 

Yours faithfully, 

Bd/Sr Knti Kr. Di, 
• 	C/o Siii rnakhy 

• 	 W/No.38D/(A)/Loco Colony, 

Dated, iL4mdiflg, 	P.O. Lumdlng-Dlt-Nagaon,4am. 

the-i6.3.1987. . 	. 

- 

•\(. 

..... ., 

i 
.. 

	

...• 	 ' 	• 4 

I 	• 	

I'. 
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TO 

t11w7Manar(p) 	
.::. 

ubLp1oynet of discharcjed CASHUAL LAtiOUR 

irs 

'iLh ouc repcct& humble &ubmjjn I beg to uttu 
t),t 

 
ic unL'r Jtood £rQIn rjhy 	uourcethat iccd 

rç boinq recruited shortly, 

Uowj b(..q to rner,tjon that I worked aS C/Kh1 ai from 
liUG.U1 1o31.OJ.U2•uner IOW/i,or Haflong whjch may 
)cIdly be v.riLjc1 from th 3rvice book fOc cju 	Ibur 
iie in ny £vQur. 

irt will not be out of pLco to nntion that my 
TJlhj 	 e<pired .n 19u5 hVin.; 	S.. 

eindin only on £iU.ly pension, fl one word w 
ri 	Larving for wChL of ettifiloyinutt. 

In view of tho 	circurntnce I would request ',ou 
to 4ry conidr my ca;e fuvourab17 zincl.6ppo int 

ar.y 	t.ciory ic w&ch 	t of your ki. Iicss I 
tra1n vrjratefuj to you. 

S 	

Yours faithfully, 
!..ted,LtiQifl.-J 

The 	 . 	 S 

	

I 	 (flI KAN'l'I KUM1 	DAC) —71 	
C/u Sri Y nkhy D. :'u' 

U / U ( A) L 0 Co . Co 10 fl 

	

S 	 P.O:Lufldiflg,Dis.WaOfl(fl) 	
•5: 

S 	 . 

- 	 . 

7: 
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Thn 	r 	rl.nn 	iny on,nr() 

Vi ll i I vin  

- 

- 	 •. 	
•,-Il" 

ar,. 	 . 
• th dn 	rDC t ,n c 	Iin\. C r,un\. 	oilI 

1.
nC 	tQGtfl tit .0 UflOr 	tond 	rOffl r:tl j 	Cl 

thnt C/n1Ri.' nrc )Ctn:c rec1 ted ciorUY, 

nB 
mention tht I wnr\cd 

tt 31. 3 	
2 und nr IOV/Loiie1' U 11on. V! 	211 

n' \tnlY 	e vor. 	e
or ci6u 

from tho otVtC booc 	t 

Lhnu tonued n y fVOU1'. 	 •- 

' 	 11I 	C it V 	
fl.CC 	to mofltOfl 

.l. .itt:I 	 at 	tnr.n 	I 
:t- IflflC r 0 pi j , od 

1h 	v in .? toi' Ut n. 11 op cjnd n 	on1 jon ct -  ly 

in. di 	'r'1 	f.. tnr. nft, ro r 	fl t 	niOYiI 

Ifl 	 or tho fll)OVQ e\.rct1lCt%0C 	I v:ou1 
vt "  

rnqUOt :,(JU 	 r to tndIy COCYlIOl' y c;GC 1'OVO 

• 	 nfll flpl.flt 
	ror 1kiC1t not ol JO'r 

.i. 
drr 	1 r.hi1 rnrn1t n nV jt'J'.C!t t n (U 	to 

- 	
•. 

I 	 ••' 	 •. . 
1.trtnP• I 	 You ri fr 	1 	1.i Y 

. 	•. 	. 	. 	. 	

/.'-.,,j..I i'('(.( 	. 

	

do 	rt 	1mllyn 	Vel) RDy 

	

0 1: 	(oloitf 1  

• 	. 	11111111. I•l 	D, 	• 

. 	r- 	• 	 • 	.. . 	. . 	

. 	(, 	1I 	; 	o 	n 
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( Typed copy of Page 87 ) 
Ii 

I, 

The Divi3jonal 
N.F. Railway/Lumdin, 

Sub 	z 	Employmentc.f iochrgedCaeual Labour. 

Sir, 	Jtth Ju. 	ru 1 ' 

• 	Wjth  
IU  

hiimb1e:ubmijo,i 	.. 1be 	to 

	

i.rd C/ct 	1N 
%tatft th*t is undtrrtood from rèlibleebu'rc 	that 

• Disc 	 ,refruited shortly. 

• 	r4w, 1bcj 	 pC/lalaBi 

	

PL.1y bu vrirjuj rrLtn t 	 ' 
.trc.m j1.vJ3i to 31.3.32.urcir 1OW'Le-'H&E1onq.which Lfl (fly I'.*vour, 
may kindly bever.ifiQd fom the 	 rvico book for caaual 

	

44. 	 i 	 -. L a b o u r  i v. ucd in 'my .$ 
I
vour:. 	.••. 

	

:. 	•. 	,.• 	 . 	 . 	. 

Sir, it wfl hc't bc c.it of place to,,menton that 
/ 

• / 	my fathur Tu1,i Chpran Da, Retd.Gunbr: cpired in 198 
L 	 - 

• having 7membr &ip- endinq only on i'ani1y pension. In 

one word ,nd we are t•#rvinp for want of employment. 
• 	 r 

,• 	 In vtw of Ole above citcumtancs I would 
J 	Ii 	f 	I) 	 . 	 •.• 

rQquetL your UrfldLlfto  k9dly c.oneider my cage fa-

vou r ab ly 	inany category for which act of 
I ' .. 

yourkiness'Ijhll remain ever grateful to you. 

~ .-Vours faithfully, 

Dated,Lurnding 	C Sri Kanti Kumar Da ) 
• 	the 1O.11G9 	do Sr Kmakhya Debroy, 

	

• 	W/No. 38D/(A) Lcico coâry, 
;.i. L..).V11997. 	P.O. LurndinQ,Dit-NaQaonCAeatim) 

	

• 	
/ 	. 

,:ii 	•..2 	 _j 
•.- _/ 

,' 	•• 	 •-• 	
• 	 4 • 

-•• 
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. ••• •. 	

. 	 :• 

V.- 

• 	............L 	........... . 
• 	

• 	 ..• 	• 	 • 	 .... 
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To 
Tho 011(1 (P)/Lumui, 

C 	 i'v 

.Sub 1— Emp1oyri 1 	op UL 
i, I L;j io tjr  

-- 

Uith Uuu roopoct 	hucnb1 	 I bo 	
to 3tato tut it j undarutoo d t'm ru). ibio 

uoi 	u thdt Dinch:rQuC/Ichij 	bo.tn0 rIicruiLoU 

Now I bog to1niunj 	th 	I woDkod as laaj from i9-5— o 313-8 unor 1QU/Lcj t:ir1u u ay kindly bo vrirju from the orv Lc 5ook r'r C•Ju.1 ldbaIJr i35(JJ in my tvoui, 

Sir, it will not bu CuL or Plco t 
	U njj 

that y rathor Tu1jhj Charu Dan 	 LMC/ Rly, & OxPlrod in 1935 buy Inq U IfluIItbuj 	Juru!M) rIriL, on r4u 	Ptflijjafl1 In anu l utiro uu Uj 	t'v it of 	ulnp1oytqn, 	9T 	,;,.,., .,'. 	1..,. 	

.•,•, 

In viuu of LhO ubQy 	LwU 	
IJOJ.! ruqut  

your 9OOdu1f to kinuly collu iuor 111 Y 	lLuI.LI.: J ! 

	

mu in uny ctotjory, POL' which act oflyo. 	kI1- 
X ehuU r0lnjin UVprr tfu1 to yuu. 

.7f, C,L.. 	
•' 

- -. 

Your 	r'dith11y, 
:. 

I 	 C/U 3rj '"khUf 

	

- i) 	J 
Sjo 

O) 	Locu Cur'1 Luidtr. 

/- 	i•(.G1 	 . 

' 	••• I ç_._- • 	. 	. 	. 
A. 
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( Typed - COPY. of pace 39 ) 

To 

The Sr. Divisional F'ersCnel Of1icG(, 
N.F. Rail.''Y, Lumdin 

Sir,  

	

. 	
. 	 : 

• 	Sub i- 
PrayerfOraPP0uh1tmt as Ex-Casual Labour. 

	

••I' 	Uo' 	.- 	- 	.\ 	"'• 	. 
I beg to lay before you the following few lineS 

\ 

for your ympathetic cons1derati0r and necessarY 
Action 

;... 

please. .r 	,• 	.• 	, 	t 	. 	-. 

That Sir, 
I worked a, Caua1 Labour from 19.6.01 

to . 	uØ 	IQW9 	1ong. Copy of the dic 

charged 

ThreafteY I ubrnitted several applicatic"'5 to you 

for my appolntm.t in any casgOrY in Group 'D' but no 

,actiofl lraB been tkn uptil now toT my appotm0flt. The 

then WPO/LM d"mo I would be called fc.r proper 

cyeeni, but I had not been called until now. 

Therefore, you will kindly look into the mattcr 

- 	
, 

sympath*tiCaUY and- kindly arrare to appoint me in any 

catQgQrY 
in ClasIV group so that .myolf and my family 

rnembeY may 1%,ve pacefU1lY and thereby 
bli5. 

	

Date ; One. 	. 
Yours faihfUUY# 

	

r ..9B 	- 	
Gd tSr1<nti Da 

D.to 	iO ( Sriantt0 	) 

	

10 	 ddves A. 
C/o.S,Yi KamkhYa DebroY, 

• 	,..? 	,. . . 	.• 	;• 	Or 	No., 35L(A) 

	

- . 	 O CO \CC,IC,fl,St 1  
psam'. 

Copy to DEtI/LMGtc Sr. DEE/LMc ford Iind infornat10i and 

neCaSrY action please. 

8d/rKflflt 	IDas, 

ddrie% I
C/a/Yi KamAkhYA DebroY, 

Or. No. i3BL(A),.P° ColonY, umd1flg. 

I ,  

- 	 .- 	 .. 	 I..  

......... 

rTJ k4- 	 - 

	

I 	I 

Tr-- 



Typed copy or Page 90 ) 

J1 1,11  , 

(St 	 T 	. 

The 'D1v5çc,a1 'Pcrona1 Of ficcir% ,' 
N F Railway, UU'mdrg 

Sir, 	
•.,. 	 '• 

Sub 	PPiqdii foiriappoiiitAent aE'-Cauai,.Labou. 3 1& 	by tn 	 t U 	i 
V 	I w b6blig

'  
to lay before you th lollâwing' few lines 

for 	tic Consd4 	 tjec,.y, action 
1.j 	C. iPL 

r. 
• 	i1Q 	•Llg JL-' 	 ' 	' 

1at Sir, I worked a'Cual Labour f c n 19 6 91 

to 313$21 	L1t,r HfLt7r1g 	Copy of the die- 
r  

encloeed herewith. 

	

r
' 	I 

Therea'ftr 1'bmFbt6dieeyQr1app 	a 	n 11 	ioe to you 

for ai 1, appo1ro 	i'Yan' cteçory in Group '0' but no 

aic tdon ~ !jha% beAkipA iLiptil , now for my appolntmnt. Th e  

then ,WPO/LtIG. ,auurd me I would bc called for prc.pr 

ecreening, but I had not bern cQlied uptil now. 

c :j .refqro,' 'you will kindly look into the metter 
ov Q 	e'  

ympt)1tl9 	kind 	arrange to1  appoint me in any C(P 	b Liv  
cegoy 	or that mylf and my. family • 	

' 

•moøbe,iI..qay live p.acOfully and thereby oblige. 
I  

• 	 .. ) 	. 	 . 	 • 
•••, 	t', 	Yours faithfully, 

atv O5,9/ <anti Das. 
• 	Name 	" C8r.i kanti Dais  

• 	 ddres. 	C/c Sr, l<amakhya Oebrc.y, 
a t 	 No. 3L(,Loco colony, 

41 /" 	 PQso,ii umdiflg,bistNaon,(A55m) 
r )  

coj ~Y l  tc 	NYCM,t$ k.,PAU/St7j1G ' 	fb'k'ir7d InformatIon and 

nec.esairy actin'peae. 
• 0 

111anti Dao, 
•1 	Name 	'Sri <ant1 D, 

Addren 3 C/c Sri Kamaka Des, 
1 	 Qrs. No. 30L(A), L&co colony, 

• 5 .Lumding.' 

II 	

I 

• 	I 
I 	 : " •' 

Ii....'l 	)...I..i 	/ 

s:', 	,':I 	'• 	
, 

• 	• 	• 	 • 	 L:4•t'. I.%. 	•:. -. 

I', 	•'',' — 
— -• It::• 

	

• 	I 
L_ 	•' 	,_ •, 

	

:-- 	Mi 
• 	•' 	• 	•, — 

	

.s' 	-• 	,,; 1 	I 

	

'i 	• 

•.'.' 

•...• 

:L.v'f: ;; :'•: 
, 

' — r 
S.  II 	t '• 	'. 	- •. 	 S * •,, 	• 

/' dl 

1; 

:.' 
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ro 
X'he ..:, 	tvi1oij.a1 	riorii1 Of iiàer 
N. L rai1y, Lurnding. 

Sir 

. rjer for ppc1ntinnt as  
Ceu4 . --* 

1 ?eg to lay before you the followirij few lnea for 
'o u.r yin;. th t I c cx ri i d erat lo n and neCeSsary ac tio n ploaseo 

.77 Tnat iji I worked as C43u1 ktoi.ir from 	-°' 
s- 

urcr S S T 	copy o the d hrgc crti Cate 

c:t: I 	thnitt - 	vcr-3l apjAicatJon3 th ycu ir 
iny pjoizie4 	ic iny ct&çpry in Gru 'D' but no action hn 
been tcn uptil now for zny appointment. The then DO/LG c.urod 
inc I t.ould te c&lled for proper tcrcE:nin(j, but I had it been 
c11&i utti now. 

riLrLcr, you will <t(Iu1y iuo)c 	the IN Yi&I 
ttci11y rict k.idly arraugi to appoirit me in any ct'ciory in 
Cl33u.1V çrOUj) 80 that inyc?lf ..rnri iny faniily inornber8 may 1iv 
pfI3y d thercby ob1ic 

I . 

	 '6ur3 f,aithfully, 

- 	 /  

	

tlame  , z a 	C4 	-"--- 	- - -r 

	

Jdreiag 	ca—*j 	L_L 

• . 	 - 	Q.o 	—ti - s-, 

Copy to 	L/W3, 5r,, 	N/Lt'C. for kind Laformation and 
flece3Sary action p1e5e. 	. 

& 1* 

x z S_LI 

c 

44 

1 	4 
	 1 	. 	: 

4. 



'.4. 

k - - 

1 
/4WW' 	0 

interpootd seniodty list of Ex.CIJCPC of Open line and retrenched CL of Construction 

FCW (IOWIPCWu1G). Reference Dy. CFO/IR/MLG's LJN0. 
• xganization and CIJCPC woied wxkr 

PEJ4I/a.(E) 	9.6.98 and Dy. (PO/COWMLGS D.O. tJNo. E1283/CONJCt(2) dtd. 29.5.98 and 
GM(P)/ MLGs t,/No.E/41/ CLE)Pt.I1 &. 8.1198 and SENfFtW/MLG& L,INo. W/FCS/ML-G/E- 
14(8)PtI DiD. 117.9S. 

/ rat2mr' a qs 
Dat 	of 	eat. of 	Wok1.- 

	

ag.- 	jaoi 1 usz - 	 alga Ay - 

- 

ii. 	2 
1 	

_ 	
)lajrul Ielain I 

3 
Najir 

4 
2W1/NOG 

& 	6 	_______ 
29.6.59 	29.6.77 	26.5.83 

8 
2156 

flua atn. 

2 	Pad1e5var aarumth -do- 27.3.56 	20.5.56 	15. 10.82 1608 

atar. Patar. 

3 	Sankar Roy Ta1*bit Roy -do- 29.6.57 	29.6.77 	15.10.81 1568 

7 	Binod. Q.C. Sarkar ICW/'CW/ 3.6.74 	16.10.90 13 

Behari 124G. 

Sarkar.  

S.N. -do- 16.5.17 	20.10.86 1161 
5 	Chanda.n 

• Hazuer. MazUier 

Sureeh 0a8 Umaeh L/N0G 29.9.49 	29.6.81 	7.8.84 i34 

P. R. Icw// 10.8.03 	1110. 90 1031 
T 	u Ran 

Xaltti. Xalita. IAG 

r 	i1Tp B. Saikia -do- 28.5.83 	17.10.90 1130 

Saikia.  

-do- 6.83 	17.10.90 1127 
Suren th. U.C. 
Talukdar. Talukd&r 

N.C.Da -do- 5.6.83 	16.10.90 1124 
10 	Gun5War 

Da3. 

-do- 10.6.83 	18.10.90 1118 
11.DeVakaflta G.K.Da 

'iT 	Bon.,idhat X.R.Phukan . 	 -do- 1.7.83 	Di0.90 1101 

Phukan.  

— 
13 	Mica. Lilt W/o P. XZN/C/ 21.1.62 	9.11.82 	31.7.85 1024 

Saranta 3lirE. 

(5/C).  

jogen ct. 14, Danda Ram I/7SV 25.5.81 	10.10.90 1005 

D.ka. D.ka. IZ 

15 	Swapan Kt. B. P. Dey. -do- Ti 	.84 	i 	10.90 998 

• 	 Dey (No.3)  

-do- 26.5.83 iI 
16 	Gopal S.C. 

7charj.. 

-do- 30.5.84 	18.10.90 
• 	 17 	Dhiraj Hah.5War 

Kum.ar. Xuinar. 

18 	cbandra Kr. Sukumar PWIINOG 28.5.60 	15.10.18 	18.4.81 912 

• 	 5arkar. 3arkar 
20.10.81 	861 

1 27.6.75 

9€4 bi—Q 	 . 

I.,? 	

.% 	 • 
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(2) 

	

22.5.85 	18.10.90 	831 

20 Gopal Ch. 	K.C.Dutta 	IcM/FCW/  

Datta. 	
UIG 

21/ Swapan 1(r. 	M.K.DeY 	-dO-' 	17.8.10 	20.1 	776 0.05  

Dey. (io.1) 

22 	Golap Da 	Rupran 	YIN/C'.YIJ/ 1.1.62 	28.9.83 	13.10.65 775  

SEIT. 

nial 	B. 	-do- 	1.1.5'? 	30.9.83 	13.10.85 	•?74 

23 Ka  
chak1ary 
(ST) 

24 	Dinewar 	P. Gogot 	I/IG 	9.8.85 	17.10.90 '169 

Goqoi. 

25 	Deban Da 	Karman 	XXU/SBIT 16.10.59 '1.10.83 	13.10.85 '166 

(SC) 

26 	I½nanda Da 	}larayafl 	-do- 	16.12.64 12.10.83 15.10.85 763. 

. 	
-do- 	1.7.56 	17.10.83 13.10.85 756 

27 	Udai DOimarY B. Daimar?  
(ST) 

28 	Birondra 	P.R.Kalitl 	I/FW/ 	13.7.8 	16.10.90 600 

Kalita 	
IiG 

29 	Durgaflath 	.K.phukan 	-do- 	6.6.83 	20.1.86 556 

Phukan 

	

j 	k.a 	XZN/C/ 	3.4.64 	12.5.62 	31.10.83 538 

30 Ram Chandra Radhi  
CD 

31 	NarOn Ch. 	Kalicharan 	flI/14OG 	12.1.31 2.6.81 	15.10.82 500 

Das 	Daa 

-do- 	2.11.58 	2.6.81 	15.10.82 	500 

3 	BiahnUPd 	MonorM an 
 

Da5 	 Daa 

Ranjit 	
-do- 	20.11.60 	2.6.81 	15.10.82 	500 

	

33 	 Kr. 	RukLifli Ch.  

D.y 	 n.y. 

	

34 	sibla 	Makh*fl Lal 	IW// 	
18.1.96 	11.10.90 474 

putatunda 	putatunda 	LQ'i 

	

35 	Stiren Ptiulcafl G.C. l'hukafl 	-do- 	25.5.84 	19.10.66 	444 

	

.83 	443 

	

36 	BjhflUpad& 	Hahim 	pI/B./ 	
24.10.81 31.3  

n.y 	
Th4G 

	

37 	AziznUl BacIua B.B.liEU0 	
XF2l/ Q1/ 1.1.59 	6.2.83 	25.8.84 	436 

SflTT. 	
8.10.84 	31.10.85 

B.R.Bardh*1t WWItW/ - 	24.6.83 	g.10.95 435 

	

38 	UttaI  
Bardhafl 	

IkiG 

39 	pratap Ch. 	S.C.Da 	-do- 	
25.5.83 	25.5.86 	431 

Da 

	

Ram 	Xuhirafl 	XZI/CON/ 	Z5.6.62 	4.10.84 	13.10.85 404 

40 	chant  SBTT. 
BatILatarY  
(S'X) 

iand 	-do- 	30.7.59 8.10.84 	13.10.85 

41 	Sur*n Bora 	War 	
400 

L 

. 	 . 	 . 
V 	 'V. 
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(3) 

1  2 3 1 5 6 7, _____ 
42 Earoewar Pourarn -do- 17.10.63 11.10.84 31.10.85 396 

Bauiiatary 
(ST) 

'43 Dipak Barua S. Darua IOW/YCW/ 12.6.84 20.10.86 390 
IMG 

44 Parthal B.K. -do- 14.6.81 20.10.86 361 
Acharjee. Acharjue. 

45 Ram Bahadur R,S.Vau)al -do- 26.7.83 18.10.85 378 
Vau al. 

46 Subhah Ch. Prafulla I/MBG. 1.1.53 1.1.77 15.5.83 362 
Dan. Kr. Dan. 

47 Bhup.n - XZN/CQ.I/ 30.9.62 2.11.84 30.9.85 333 
Bhuyan. , SET 

48 Biren Barua flazhar -do- 20.7.63 2.11.84 30.9.85 333 

49 Prabnam Ghana -do- 31.10.66 2.11.84 30.9.85 333 
Buyan. Bhuyan, 

50 Bhoszwar 1thagewar -do- 9.6.60 5.11.84 30.9.85 330 
Dora 

T M.itin Sana Dhirondra -do- 9.11.62 6.11.84 30.9.85 34 

52 Dula). 14.K.Mahanta -do- 31.12.59 14.11.84 30.9.85 322 
)taharita 

53 Sizh1r Kr. Kobinda XN/C0N/ 31.7.64 14.11.84 30.9.85 321 
Slngh 3UTT. 

54 Dbo ]canta Rabiman -do- 30.6.60 10.10.84 31.7.85 295 
Raj khowa. Raj khowa 

65 Pupa Kanta Puniram -do- 30.6.60 .10.10.84 31.7.85 296 
Bo ra. 

56 Diibwar Rudra Kumar -do- 1.3.65 10.10.84 31.7.85 295 
Lazarika. .azarika. 

57 Ranan Xuar Biyaram -do- 31.5.62 11.10.84 31.7.85 294 
Dhuy*n. 

58 Ajit Gogoi Qandra -do- 1.4.60 12.10.84 31.7.85 295 

59 )lintyananda chandrajit -do- 31.5.65 19.10.84 31.7.85 266 
B4an, 

ö Prafulla S,wrzm. XE.N/C/ 8.1.61 20.10.84 31.7.85 285 
Kalita. S82T. 

61 Swapan Kr. Ananta Kr. XN/C/CD 16.6.59 10.7.81 5.4.82 272 
Da8. 

62 a.iron Das Phanidhar XF24IC/ 26.5.64 4.10.84 31.8.85 272 
(SC) . SBTT. 1.5.85 31.7.95 

63 Narert Dora, Sonarain. -do- 1.4.55 3.11.84 31.7.85 271 
II. 

Padma -do- 1.2.63 4.11.04 31.7.86 270 Pu

E

boa 
Barthakur.  
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(4) 

2 3 4 5 I  U 
65 Mahendia Bhadraii -do- 1.1.61 5.11.84 31.7.85 269 

flora 

66 Pradip Dora Niron Ch. -do- 28.8.63 5.11.84 31.7.05 269 
flora. 

67 Tarun Bora Priyaram -do- 1.3.66 5.11.84 31.7.85 269 

68 i5ttam Dan Tikhar -do- 16.11.64 5.11.84 31.7.85 269 

69 Bhudneavar Dinbwar -do- 1.4.65 5.11.84 31.7.85 269 
flora 

i —  aha 1r1ahna Lilaram -do- 3.3.57 5.11.84 31.7.85 269 
Manta 

71 Nakul Ch. Tarun Ch. -do- 7.3.61 19.1.84 13.10.85 260 
Das. Daa. 

72 Miaa. ,YInu Dtmb,awar -do- 1.4.65 - 9.10.84 31.3.85 267 
flora 1.6.84 31.7.85 

73 Kaliram Khomon -do- 9.3.60 14.11.84 31.7.85 260 
Bhuyan 

TF Manik S. flazarika -do- 	- 31.7.66 14.11.84 31.7.85 260 

Razarika 

75 flidan Gita -do- 21.3.62 16.11.84 31.7.85 257 
Raj khowh liazarika 

Manik 1hono -do- 31.12.0 19.10.8 31.3.85 255 

Saikia 1.5.05 31.7.85 

r sachindra 3.N.Sarma 1CM/CW/ - 28.5.81 20.10.86 255 

nath 3arma U40 

78 NaljanRava Pthurarn XZN/C-J/ 30.9.61 26.10.84 1.7.86 249 
KL. 

79 Ajit Khargaeswar XN/Sk1IT 1.1.60 26.11.84 31.1.85 248 
Hazarika  

60 lawarvar Bhoqaar -do-. 5.6.65 26.11.84 31.7.85 249 

Dora 

81 Prathp Daijalal XBN/Cc/ 13.1.59 28.11.84 31.1.85 245 

Rr.5inh G3/G. 
(C) 

82 Norn Dora. Mahøndra XN/C/ 4.262 2.11.84 31.3.85 242 
XII. SKIT. 1.5.85 31.7.85 

83 Pradip Xaxia1 ict. -do- 6.2.63 2.11.84 31.0.85 241 

Saikia 2.5.85 31.7.85 

84 Xr. Jatindra XF.N/CON/ 19.10.61 5.11.84 1.7.85 239 l Krishna Singh CJ/MLG. 

85 Satn.tran Ch. Satish Ch. Xfl/Cc4/ 13.1.58 5.11.84 30.6.85 236 

Roy 	(SC) Roy. CJ/MLG. 

06 Mani R&ra Matilal IGW/MLG. 16.1.55 16.1.77 24.6$3 - 231 

Panika. Panika. 

Ol 
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(5) 

I 	2 3 4 5 6 7 	- 8 

87 Moroj Rav,3 Motor XEN/COU/ 14.1.60 12.11.84 1.7.85 232 

(ST) GJ/MLG. 

88 Sankar B.C.Dobnath -do- 27.12.65 12.11.84 1.7.85 232 
Debnath 

Sukendar -4 89 Ratul Ch. -do- 3.1.62 30.11.94 17.7.85 230 

boy 

90 Tarini Baa Lakhirarn -do- 30.7.61 1.12.84 17.7.85 229 
(SC) 

91 }iabecth Rava PratapRava -do- 24.3.55 17.11.84 1.7.85 221 

(ST) 

92 Md. 1i'aizur Jafa.r 	Jj -do- 13.12.59 4.12;84 17.7.85 226 

Rahxnan. 

3 Dilip Rathiawar -do- 4.8.64 1.12.04 1.7.96 213 

Chowdhury 

94 Anil Ch. Baa Uperkdra PX/W 26.6.55 27.9.01 26.4.92 212 
1MG 

95 R.atan }r. Gunandra PWI/IIXP 16.3.58 27.7.03 26.2.84 20 

boy 

96 Shantoo Upendra PX/tMP. 4.3.56 25.6.77 15.7.81 208 

Malakar 4a1akar. 

97 Purrtadaa Xtriinh -do- 4.10.57 25.6.17 15.7.81 208 

Panica Baa Panica 

98 Xamala Vt. - XEN/CON/ 1.12.62 16.1.85 31.7.85 197 

Saikia 3BTT. 

99 i3.arewar Baa Ananda Ran -do-- 8.4.62 18.8.85 31.7.85 195 

100 Prabin Ben Kt. 
.
-do- 24.1.60 5.11.84 13.5.85 190 

Earkakati Bar:kakAti - 

11 Lakheawar Bhum.tdhar -do- 31.7.62 1.12.05 31.7.05 182 

Nath 

102 Dwijendra Iabin;Ch. Y.N/C0N/ 31.6.59 1JT83 30.5.83 181 

Mohan boka DQk&. CD 

103 Anil Se1 B.C. 	Seal. IrJR/FW/ 13.7.86 16.10.90 181 
1MG 

104 na1 P. Uadhya XENICM41 1.1.57 9.10.04 31.3.85 174 

Upadhya SBIT. 

S.S. S. XN/CON/ 24.12.60 0.1.85 30.6.85 170 

PurkayafJtha Purkayaatha G-I. 

106 Paroah Ch. Jatind;a -do- 	- 31.4.60 9.1.85 1.7.85 174 

Xurnar. Kurnar. 

31.s.65 174 
107 Lakh 	rya Nandi Sam XEN/CON/ 9.10.84 

Bora. Lora Sf11. 

108 Biren c. Pratap Dat. XZN/C04/ 1.1.63 	9.1.85 30.6.85 173 

Baa CS 

109 Nilmani Bora gadhar XEN/CYN/ 29.9.59 	11.10.84 31.3.85 172 

Bora 
- 
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• 	(6) 

Zi 

1 	2 	3 	4 	5 	6 110 Padma xt . 	Sibeswar 	-do- 	i.7F TiTTöj4 Sarina. 	Sarma. 

Khargewar 	Anth Barma 	XEN/CON/ 15.1.59  Barrnan. 	CP 	
11.1.85 	1.7.85 	Tiz 

112 Joge8h Ch. 	Sandi Ram 	XEN/CON/ 	31.0.60 11.1.05 	i.Tè 	iT1 Oaz 	Dab, 	GJ. 

11 	Baheb Ch. 	Lohit 	-do- 	13.12.60 11.1.95 	30.6.05 7172 Thaktjrja. 	Thakuria. - 

TIT Sarhiin Ni Xrjhna 	-do- 	13.12.60 11.1.85 	30.6.85 	1j Dan. 

115 Jiban Ch. 	Dhirandra 	I/MBG. 25.i 25.4.69 	15.8.83 	170 Dey 	Ch. Dey. 

116 Ajit 	Monorain 	PWIINOG 	1.1.69 r7131 	14.10i 170 Bhownick. 	Bhowinjck. 

h_17 Dipak Ch. 	Gajen Dan. 	XEN/CJ/ 9.2.61 	 2.5 	31.7.85 	166" Daa. 	 SETT 

TI 	Nirer 	Pitambar 	XEN/CON/ 21.8.3 16.2.95 	31.7.85 	16 Kalita. 	Kalita. 	SUIT 

119 Bi3wrnath 	Tapai RainPI/W0G 	Ti 	16.5.02 	15.10.82 Chakrborty. Cbakraborty 	152 

120 Xamandj R.avi Nani Rava 	LXM—/—CON/ 6.355 	2.285 	1.7.85 	152 1ST) 	 TT. 

121 Jlban 	Lal Mohan 	X/L 	6.11.59 19.5.03 	16.10.03 151 Sutradhar. 

.122 Golap Ch. 	Tularam 	XEN/CON/ 	30.11.60 15.11.84 	14.4.85 	151 Nath. 	Nath 	SflIT 

123 Parima]. 	N.Bj3wa 	-do- 	31.4.50 	6.11.84 	31.3.95 	147 Biwa6 (SC) 

124 LaxmanThapa R.B.Thapa 	IOW/FCW/ 	26.5.83 	20.10.83 147 
L4G 

125 Maya 	s.c. 	-do- 	.5.83 	20,10-83 147 Pa8ulatO 	Pau1ate 

126 R.a Ranjan 	S.R. . 	-do- 	 28.5.83 	20.10.83 146 Acharjeo. 	Acharjee. 

127 Chandra Xatu J. Zadav. 	-do-  
Jadav 	

28.5.93 	20.10.83 146 

Razna Xr. 	B.N. 	N/CONT 	13.2.85 	177.85 	140 Charanja 	Charaja. 	GJ 

Ti Lakhi Path 	Owram Bora 	XZN/CQN/ 11.11.61 15.11.94 1.4.95 	138 Dora 	 SlIT 

15 ijoy 	- S.D. 	 23.6.83 	8.6.84 	136 rihna 	Majuxiiar 	LMG 
Hajumder 

	

Baanta .6.73 	20.10.83 136 Kanti Da 

 

• 	 •.•., 	 -' 	 -- 	

.., 	 •: 

r•'ri—•----'-'•- 	
. 	 ". 	. 	. 	 • 	

• 	I—', 
: 

p 	 .' 	 I 



•1 
14 

I. 

(7) 

2 3 4 5 6 7 8 
132 Swapan Kr. Motilal Das PWIINOG 1.1.60 .6.81 15.10.81 15 

Da.i. 

133 Manta 11.13. 	Chotri I0/FCi4/ 9.6.03 20.10.83 134 
Beharl L1G 
Chot r I 

134 MhirDa }LC. Da -do- 9.6.83 19.10.86 133 

135 surjarani D. 	Swain YiN/CCW/ - 25.2.85 1.7.05 Ti 
Swain GJ 

136 Abhijit S.X. Gupta i0/FCW/ 16.6.83 20.10.83 121 
Gupta 	. ]IMG 

137 Rabi. Malakar P.X.Malakar -do- 16.7.86 7.7.09 127 

138 Upon Mahaztta Daba Kt. XEN/CON/ 31.12.60 30.11.34 1.4.85 125 
M.ahanta. SuIT 

139 IthaLcwar L. 	Talukth.r S(JWJFCW' 1( 	I 	1b 17 	J00( 1O 
Talukdar LMG 

140 Aahia G.X. lOW/T/ 	1 1.11.60 24.1.83 15.5.83 112 
chkrborty Chkr.borty 31G 

141 Sukhondza Ero I51115iG 21.2.50 2.8.77 15.0.83 110 
Das Krihna Da 

142 DipakPra3ad N. Praad IOW/FcW/ 3.7.86 086 110 
-. LU 

143 Birnal nacAk S. 	13oak --io 9.1.0( 20.13.86 104 

144 N.H.D1 G.C. 	1ka 0.06 102 

1•45 h V:inti 3.C.7.iq. -1 1.7JI'5 'O.10.0( 102 

146 Subrata Kr. X.C. 	Dab. -do-- 12.7.86 20.10.86 101 

Dab 

147 Sambhu R.BJtahato IcI/FG/ 1.7.86 20.10.86 98 

MahatO IètG 

148 Puma Xt. Phatic Ch. XEN/CG1/ 14.1.85 14.4.86 91 

Dora. Dora. SBIT 

149 Gopal Ch. . Puh.iram -do- - 31.9.60 14.8.85 14.4.85 91 

Barua 13arua - 

150 aara Kanta Kaliram -do- 	- 31.1.65 14.1.05 14.4.85 91 

Saikia Saikia. 

151 Bala Krihna F.qI/NOG 1.12.55 26.7.81. 15.10.81 81 

Thapa. 	. 
jSekh 
Bahadur 
Thapa. I 

152 Swapan Nani Gopal -do- 16.6.56 27.1.82 15.10.82 80 

Sarkar Sar.kar. 

T . 	-. ....... 71 

Mohan Dais. I 
TT Sarbu Satish PWL/BXP 	T6.2.bO 	.3T133 	16.5.83 71 

Majufliar 

j4 	
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11 2 - 	3 4 5 6 7 8 

F
56 

Xandra Mura Matha 16.1.42 8.3.83 1.83 70 

Nanda Xurznj Kadhura -do- 15 . 10 . 44  8.3.83 16.5.83 70 

ET Monorajna 
We  

1aynee PWI/BXP 17.3.48 8.3.83 16.5.3 70 

158 Krishna 
Choudhury. 

Kanti -do- 1.11.48 9.3.83 16.5.83 70 

159 Potoo Phukan Tahiram -do- 16.2.50 8.3.83 16.5.93 70 
160 Ranthlt Roy Dhnu Roy XEN/CCN/ 

ST. 
25.5.64 25.5.85 31.7.85 68 

TT Sarbananda 
Rajbanghi 

B. 
RaJbanhi 

IcYR/rcw/ 
I1G 

8.6.83 9.8.83 63 

162 Swapan Dey Girih Dey IOWIMBG 21.8.82 15.10.82 56 

TT Lalit Ch. 
Barman. 

Laloo Rain 
Bariian. 

PIW/NOG 29.8.81 15.10.81 47 	- 

164 Mis. P. 
Rahanan 

- - 13.2.85 31.3.85 41 

165 RatnQwar 
Chowdhury. 

G. 
cbowd.hury 

IOW/FCW/ 
I2G 

11.6.03 25.7.83 45 

167 3tya Pada 
Dhar. 

Ramarli 
Mohan Dhar. 

I/MWJ 1.10.59 8.7.03 15.0.83 39 

11 Hah,ih Ch. 
Dan. 

T ,R. Dan. .f/FCW/ 
LHG  

14 .6. 83 4 .7. 93 21 

3d!- Illegible, 
25.3.99 
for DRN(P)/LMG. 

List of Retronched skilled Casual Labour. 

/ 
/ 

/1 
0 •  

1 Bahadur R.K. Patar XMJ4I/ 22.2.83 5.10.85 945 
Patar (ST)  SHTP.  

2 Mi,t. Lina Phatik -do- 16.6.84. 30.9.85 318 - Mahanta Mahanta. 
3. Kanal Ch. P.R. Bora -do- 14.3.83 10.7.85 793 

Bora.  
4 Surtn_Saikia I. Saikia -do- 1.10.83 5.10.85 764 
5 Dipankar B. Gowami -do- 8.10.84 30.9.85 356 

Goawaini  
Pitiiv.bar B. K. -do- 14.10.83 30.9.85 344 
Gowam1 Gozwami. 

3d/-Illegible, 
25.3.99 

for DRN(P)/LMG. 

0 
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To 

The ivis1onal Railway Manager,' 
N.F.Railway, Lumding. 

Iespected Sir, 

Sub 	Appointment of Ex-Casual Labour. 

Ref 	1) Rly. Board's letter No.E/M9/11/98/CL/32 
dt. 2.3.87. 
Rly. Board's letter No.E/M9/11/98/CL/32 
dt. 9.10.98. 
CM(P)/MLG's letter No.E/41/CL.(E)-Pt.II 
dated 8.12.98. 

I, on behalf of the Casual Labour Organisation 

of Lumding Division, beg pardon to state that on the 

strength of the above aly. Board's circular and instruc-

tons some of the Ex. Casual Labourers were screened and 

appointed time to time and very recently on 3rd, 4th 4  

5th November/1999 a screening test of 194 Ex-Casual 
£ 	et 

Labourer5 were conducted by DRM(P)/Lumdlng and appointed 

themBelves. 

8ut in this connection I like to bring to your 

kind notice that though we the Ex Casual Labourers shown 

In the attached list submitted our applications for 

appointment in regular cadre along with valid discharged 

certificates time to time and gave interview individual -

ly to DPO/Lumding, APO/PC/Lumding with discharged cer- 

tificatea for co'nsideration of our case. But with no 
£ng 	u 

effect. 

Iow ead it is that where the applications were 

. 1* 
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submitted, the dealer concern did not acknowledge even. 

Finding no other alternative applications were sent to 

DPO/LP1G by Regd. post. One case is placed before you as 

a token of example. Application of Sri Kanti Kr. Das, 

Ex. Casual , Labouer dt. 07.04/1983, 10.07.85, 16.03.87, 

10.11.89, 01.1098, 05.03.99 and 11.01.2000 along with 

discharged letter, photo copies enclosed In his applica-

tion of 11.02.2000 addressed to DRM/LMG - he pointed out 

that four Ex.Casual labourers originally worked with Whim 

as CL and these tour Ex-Casual Labourers were appointed 

and working at present except Sri Kanti Kumar Das, Ex. 

C.L. 

In this connection it is further stated that 

whenever we attended office we were told that our names 

have not been iric1uded. in .iive-Regtster. Then we prayed 

to include ouz names in the Live Register as per the 

genuineness of discharged letter and Master Sheets 

available with the Subordinates. But no action has been 

taken in respect of inclusion of our names in the Live 

Register. We think that due to our 'CARIBI' our names 

were not included in the Live Register/Suppi. Register. 

in the above circumstances, most fervently we 

pray to your highness kindly intervene into the matter 

personally so that we the genuine C/Labourers may not be 

deprived of being appointed. 

At la5t,w., the Ex-casual labourere were taking 

jq 

• 	 •:.- 	 .I j. 
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• 	shelter under the shadow of the justice for absorption 

in regular cadre. 	. 

Yours faithfully, 

• Sd!- ARUP MAZUMDER, 
. 	Secretary, 

Casual Labour Orgn. 
Dated : 19.5.2000 	Lumding Division, 

Loco Running Council, 

. 	
P.O. Lumding, Dt.-Nagaon, 

Assarn, 

Copy to 

Srnt. Mornata Banerice, 
Hon'ble Minister for Railways, 
Govt. of India, New Delhi 

GM(P)/MLG, N.F.Railway. 

. 	.. 
Shri Rajen Gohain (Uagaon-lO), 
Hon'ble M.P. 

Corn. Basudev Acharya, 
Hon'ble M.P. New Delhi. 

8ecretary AIREC/L.u11diflg Divion. 

Sd/-Arup Kr. Mazumder, 
Secretary. 

• 	..... 

• 	i.xL:.. 
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DOCUMENT NO. q_ 
To 

The Divisional. Rly. Manager, 
N.F. Railway, Lumding. 

Sir, 

Sub 	Appointment of Ex-Casual Labourers. 

Most respectfully, I, on behalf of the Ex-

Casual Labour Organisation beg pardon to state that a 

memorandum on the above subject have been submitted to 

Ex-DRM dated 19.5.2000 with a list of Ex-Casual. Labour-

ers awaiting appointment but with no effect (Photocopy 

enclosed). 

In this connection, we met with Dy. CPO/MLG 

who advised to meet with DRM/Lumdlng as the instruction 

has already been sent to the Divisional authority, 

Lumding - photocopy of the Dy. CPO/MLG's circular ad-

dressed to DRH/LMG is enclosed herewith for your ready 

reference. 

In the above circumstances, most respectfully 

I pray to your highnta5 kindly to Intervene into the 

matter for early appointment of the Ex-Casual Labourers 

who are awaiting for screening and oblige thereby. 

DA/- 1) Memorandum submitted 

to Ex-DRII dt.. 19.5.2000 

& relevant documents. 

LiAL 
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2) Dy. CPO/MLG's circulat. 

Yours faithfUI1Y o  

gd/-Arup Xr. Mazumder, 
Ex-CaSUS1 Labour OrganisatiOn, 

Lumding, 
do Loco Running Staff 

Association, Lurnding, P.O. 
Lumdiflg, Dt- NagaOfl, Assam. 

F <--49 
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JQCUMENT NO. 

To 

The General Manaqer, 

N.F..Rly. Mallgaon, 

Guwahat i-li. 

Respected Sir, 

Sub *- Memorandum on absorption of Ex--Casual 

Labour in NF.Raiiway. 

I, on behalf of the Ex-Casual Lbours, who are 

awattng absorption bring to your kind notice the fol -

lowing facts for your sympathetic consideration., and, 

ne.tessary action please. 

That Sr,:Afl .terms of Rly. Boards letter No. 

E)N-9)11/84/CL/41•, qated 2/3/37 and 21/10/37 Railway 

Board directive all General Managers of Indian Railways 

vid No. E/N/9/11/98/C1-/32 dated 9.10.98 para No. 1.1 to 

maintain Supplementary Casual labours live register 

Divisionwie separately for both open line and Project 

Casual Laboura who were discharged 'prior to 1.1.81 and 

after 1.1.81 for want of work and who had not been re-

engaged and applied by 31.3.87. 

In this connection it is stated that the Ply. 

authority DRM(P)/LMG did not circulate the circular 

through notice Board of all important Ply. stations of 

Lumding Diviion. and through Newspaper to apply to the 

Railway by 31.3.87 for inclusion their names in the 

supplemeritary 	live Register. The Ex--Casual 	labour ,  

• -p rWmM w 	14 i 
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looaing their work were spread out indifferent places 

for their livelihood by means. The •then DPO/t.umdiflg 

prepared Live/SUl-erneflt8Y live register whimsically 

where most,f the genuine Casual Labours were deprived. 

It i-s so painful that the Casual Laboura who 
... 

residing at Lurnding, heard the news and submitted: theIr 

applications repeatedly within the target dated of 

31.3.87 but was not considered. As for example copies of 

Shri Kanti Kurnar Das, Ex-Casual labour applied for time 

to time copies are enclosed herewith for kind perusal 

please. 

The DRM(P)/Lurnding absorbed some Casual Labours 

in the year 1991 when maximum genuine Casual Labours 

were not •svorad, 

'. 	 . 

In the year 1999 when we approache the DRH/P/ 

Lumdlng they denied verbally to us that there were no 

Ex-Co.sual labour. awaiting In Liv/SupplOmOfltary live 

Registers; The DR1(P)/Lumding did not receive our 

applications also. But no regular preasure.by our Organ-

isation and one'Organisatiofl of the Railway (AIREC) a 

list of Ex-Caaual t.abours were published containing 194 

Ex-Casual Labouraand they have already been tegularised 

through screenIng held on 3.11.99 and 5.11.99 in DRM(P) 

/Lumding'a office. 

We the : Casual r3abour5 Orqanisat&on Lumding 
.". 	 . 	 . 	 . 

iç 

s. 
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Branch requested the Sr. DPO/L.umding to collect the 

names of Ex-Casual Labour Siriprdomate Wise as per Master 

Roll duly cørtified, by the respective departmental 

Gazetted Officer to ensure genuineness. But the Sr. DPO/ 

Lumding whims).cally prepared the list of 194 x-Caaual 

Labours leaving maximum number of genuine Ex-C.L. There-

after we the Ex-Casual Labours submitted individual 

application again with a true copy of Casual Labours 

Certificate and C.L.Card Issued by the authority of 

controlling unit for appointment. 

We requested Branch Officers, under whom we work 

to take necessary action and to certify our genuineness. 

The respective Branch Officers Engineering and 

Mechanical Dsptt collected the names from the 

subordinate Offices who are awaiting absorption afl 

their names exists In the Master Roll and in. the Regis-

ter maIntained in Suburdindte ufi1Ce5 and then scut to 

Sr. DPO/Lumding duly certified for necessary action. As 

per extent rule in the year 2000. 

But Sr. DPO/Lumding stated that as our names 

were not entitled in the live/supplementary live regis-

tered maintained in personnel branch will not be consid- 

ered for scEeentng. 

The 	General Manager (P)/tlaligaOfl vide 	his 

L/No.RtCT-314 14O.E-57/0/Pt.XI1(C) dated 15.3.2001 has 

io ~, 
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circulated 	R1y. Boards L/No.E/N-G/11-99/CL/19 	dtd. 

28.2.2001 for absorption of ex-casual labour who borne 

in Live/2uppiementary Live Registered. 

In the above circumstances I, on behalf of the 

Casual Labour Organisation Lumding Division requesting 

you to consider our cases and kindly absorb us thz:ough 

sczeeziing as per turn under which 194 have been regular- 

ised in 1999 so that we may live hand to mouth with our 

children, otherwise we shall die for hardsh& and there-

by obliged. 

• 	Yours faithfully, 
• 	Sd/-Bri Banoshwar Chakraborty, 

Date 	21...2000 	Secretary, Casual Labour 
Organisation, Lumding Diviion. 

i__'' 	'- 	.-' "-••...--•.--,-..-- 	-• . 
. 	, 
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DOCUMNO. J 
To 

Shri Nitish Kumar, 
Hon.'ble MInister of Railways, 
(Rail Mantralaya) Railway Board, 
New Delhi. 

Respected Sir,. 

Sub 	Appointment of Ex-Casual Labour 
in N.F.Railway. 

I, on beha11 of the Ex-Casual Labourr3, who are 

awaiting absorption bring to your kind notice the 

following facts for your sympathetic consideration and 

necessary action please. 

That Sir, in terms of Rly. Boards letter No. 

(N-9i].1/84/cL./4j. dated 2.3.87 and 21.10.07 Railway Board 

directed all General Managers of Tndian Ralaways vide 

No.E/N - 9/11/98/cL/32 dated 9.10.98 to maintain Casual 

labours live register Divisionwise separately for both 

open line and Project Casua], Lahours who were discharged 

prior to 1.1.81 and after 1.1.81 and who had not been 

engaged and applied by 31.3.87. 

In this connection it is stated that the Rly. 

authority DRM(P)/Lmg did not circulate the circular 

through notice Board of all important fly, stations of 

Lumding Division and their names in the live Register. 

So many casual labour did not apply by 31.3.87 as they 

did not know about the matter. 



Ll 
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It is so painful that the Casual Labours who are 

working at Lumding, heard the news and many of them 

submitted their applications within 31.1.87 but the 

Office did not acknowledge even many applications were 

not received in the Office of the DRM(P)/Lurndlng. Their 

names were not included in the Live Register. 

The ORM (P ) /Luind Ing absorbed une Casua 1 L.houz s 

the year, 1991, but maxintutn Ca3UaI Labourets were not 

favoured. 

Therefore, they applied several times to include 

their names in the live reglatcr.nut on regular pressure 

by our Organisation a list of Ex-Casual Labours was 

publi5hed containing 194 Ex-casual labours and they have 

already been regularised through screening held on 

3.11.99 to 5.11.99 in DRM(13 )/Lumd1jg's Office. Many 

genuine Casual labours were not favour for screening. 

The photocopies of the relevant documents and 

all correspondences are enclosed herewith. The memoran-

dum submitted to General Manager dated 21.6.2000 s 

enclosed herewith which Is self explanatory may kindly 

be seen. 

• 	May I, therefore, pray and hope that you would 

be kind enough to look into the matter sympathetically 

Wr

• 	 • 	
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and your COfl5ideraton may help them and they may be 

absorbed on your kind intervention on the matter. 

Yours faithfully, 

Sd/-Baneshwar Chakraborty, 
Secretary, 

Casual labour Organjsat> 
Lurndirn, Dated 	2.8.2001 	C/o Loco Running Staff 

Associ.itio, Loco Colony 
Lund I ng , P .0. 1,unid I nçj 

P1 N-- 7 B 244 7 
Dizt - Negaon, Azaam. 

t 	
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CEt41RhL ADM1NISTRAT1VII TRIBUNAL, GUWAIIATI BENCH. 

Oriyinol Application No: 140 of 2002. 

Do to of Order : 	the 21. L Dy  of ti.y, 2003 

I3LE ti 	us'rcs D.N. ci':i uY, v]:cE CH7\IR1AN. 

THE 110N 13LE NH S. K. IIAJHA, ADMINIS'I'RATIVE MEMBER 

Sri Kariti Kumar'Das 
S/o Sri Tulsi Chanc3ra Dos 

Sri Dilip Chandra Day 
S/o Late Karuna Sankor Day 

Sri Uhobatosh Achrcc 
S/o Hari Mohon J\cherjec 
Sri Bonoswar Chakrnborty 
S/a Manindra Cakrriborty 

L. Apo llao 
S/a Sri L. Rain too 

Sri Scitt:iAici 
'.5/a to to So I. i nl o K r. Alch  

Sri Habi Malakar. 
S/o Monindra Molokar 

Sri Pram Las 
S/o Late !3abin Lal 

.5E1 fltit,iii Chnndr 	l)('y 	 •1 

5/0 Jatindra Cii. Day 

Sri Nishan Basfor 
Ram Prasad Basfor 

Binal Bhattacharjcc 
••/ 	\''/V Sudhir Kr.Bhattacharjce 

•;\ 	12. $,ri tli4oi DOS 

•; ., 	 3/0 Sri Abhimanya Das 
............... 

Sri 	u:.hi1 Kuin;ir Hey 
. 	r 	Hi 	ails ,a 	Kaiii.ai 	IM:y 

- 	14 SrI l - adhon May 
s/C) IjifluSti Chandra Boy 

	

H 	 15. Sri Monalal Chakraborty 
S/a Late Nishi, Las Chakrahorty 

Sri Uj.swanath Kumar Dcy 
5/0 Prasanna Kumar Day 

Sri Uddab Das 
S/o Navodeep Das 

ilL Sri Naroyan Kuri 
s/a 'rnranj Kuri 

' 	 19. Sri Kisrtik f4olakar 
S/o Lntc Jatindra Malakar 

Sri P1 j.ssh KaIlLi lieU 

	

a 	 S/a ..atc Prakash Chandra Dab 

Sri Sojol Kanti Day 
S/o Jotindra Mohan Day. 

Contd./2 

, 
I . 	 . 	. 	. 	
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• 	PcaVl Kurnar Dhar 
Dhar 

23. Sri Rams Rao 
Lte yar rlaiya 

H 24. Sri Lakitinvi t4araSaiYa 

/oT. 

 

25. 

	tiarayan- 

Sri il . aradhan Debnath 
S/0 Krishn1l Debflath 

H 	 26. Sri a anga Mazumdar 

/o 

 
!-,.&roi:anjan Mazumdar 

Sri Sapafl Kumar Deb 
5/0 Manoranjan Och 

Sir hrtil ChakrabortY 
S/O t4ahendr Chakrah \ty 

GhO -  ' 
S/a Surcndra Ghose 

:1 	30. Sri. Harilal Bhagat 
Sb Kapildeo Bhagat 

31. Sri Lndaram BisaS 

U 	
S/C i1atnani BisWaS 

JI 	:i0. 	 sri Mu1ya R15h3. 
•is/o iabindra Tjshi Kathar Rameswar

-. 	\''/O Late SitL). Kathar 

:1 Ci 	\ 
3 	

t3tbU1 Ta1u1d0r 

•.\ 
! •" 

auraflga DeY Srl 
' •.: 	

, 0 .y.i1ash Dey 

-::•-j(. Sri. 	
adhU Tat). 

S/a Kris 
	Tati 

3. Sri Nirafl)afl Dutta 
5/0 Pran Krishna 

sri'Du1 'Das 
so ya1ipa 	Das 

4 	
39. srI. Khakafl Ch. Dey 

s/a. Nagendra Dey 

5ri pabul Dcka 
s/o Digambar Deka 

Sri 
S/o Kamdhan Tati 

Sri BabUl Dey 
/o prafulla DCY 

- 	3- Sri Gopal K) 

4 	
/o \rma Kaya 

• 	:ri 

 

14aray 	Chandra Dcy 

CJh Late 1•33ri 14 O1tafl DCy 

El 

i 

	

45— 	• Lalit tohan Paul 

/ 	
/° joges,4 ar Paul 

	

- 	 CfltC1./ 3  

Or 
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Sri 

) 	47 	..r 	caJil DutL 
S/0 Amuiya R)I)j3fl Dutta / 

. Sri Suihil Choucihury 
S/o Rarnani Choudhury 

Sri l'a1t)n M,- nd;1 
Sb Sureridra Mnd:i 

Sri. 1  Gopal Orang 
5/0, Janki Orany 

	

• 	51. Sri, RanjiL Debri.it.:h 

	

• 	 S/o Sriinant, -i Debnrth 

Sri1  Kaçeswar Dora 
• 	 S/o Jonoram I1or 

Sri Gopal Ch. l)15 
S/o Karnini Kr. Dan 

;uy r ii, L:j I i 
5/0 SinLo 1t: i, 

	

• 	 55. Sri Lila 'I'ati, 
Chcroo 'P.iIt 

56. 1ri Chunniln 
14) 	 s/b Ram Chandra 

4 	 Sri Nthdhab Tati 
Jocjlx laLi 

S 	i Putul 'l'ali 

	

/ 	 " 	Racjhurnani lati 

• 55. s Dagai Pnti 
rn 	-. 	•. 	t;/o lJablu 'la Li 

	

•. 	-•6Sj Juc1hiLhir NaLh 
" 	C/o Dhircn1ri NaU 

II 
I 	 • 

JjhinWu 

Si Sibendra Chakrahorty 
Sbn ii tondra Chnkraborty 

Sri Parimal Chandra Dey 
Satish Ch. Dey 

ri Ajit lcurr Dob 
/o Ka lachnnd fleb 

Jri. Durgush 'hakur 
/() Kriina 1 IInkti r 

66 . Zr i Copal Sn runn 
S/o Inc1riinnn I Sharuna 

.67. Sri Lakhnn Debnath 

	

- 	 ;/u Il.iryubiuudn Sarkar 

Lii Szi S pan Snrkar f.

5/o Late 3ocjenc3ra Sarkar 

Con Ld . / 4 

- 	•• 	• 	 d y 	• 	
4 	 • 	 • 	 -- 
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Li 

H 

Sri 	Dulal 	Sarkar 
/o Late Jogcsh Sarkar 

Sri Puncswar Phukan 
S/a 	Late 	Akainan 	P.hukati 

7 1 . 	Si: i 	Marnn 	M a zu nd at 
S/o Prafulla 	Mazuindar 

Sri Kartik Gore 
S/0 Dasarath Gorc. 

Sri Subhash Chancira Debnath 
Sf0 Late Nirod Ch. 	Debnath 

oSr i Jiban Chanclra 	Sarkar 
S/o Late Sachin Sarkar 

Sri Minash All 
5/o Rajib Mi 

Sri Minash All 
5/0 Gohincla Day. 

All 	the 	applicants 	arc 	residcnt 	of 	Lumcling in 	the 	Di.stri.cI: 
of 	Nagnon, 	Assain. 

AppJ.i.CanI. 

By Advocates Mr.Sarbanda 	Das, 	rIr.G.Pathak. 

- Versus - 

Union of india 
S  ye 	Represented .by the Secretary 	to the 

• 	/,. 
	

NtDovernment of India 	in the 
.epartmcnt of 	Ra LI ways 

Bhawan, 	Rais na Road 
• 	/ ( 	V 	\tw ücii 	- 	110 	001. 

1i) S 	 • : 	

" 	
•):i 
•. IhC General 	Mana9cr 	(P(1rsonnel) 

•• 	yI. /4all or th_E as t Frontier Railway 
'. 	 r4aligaon, 	Guwahati 	- 	781 	011. 

• 	 ••" 	•••. 

'•:' 	;oniror 	I) j V 	U1,1 1 	Ni ilw.iy  
• 	 Lumdincj , 	District: - 	Na;aon 

S 	
• 	 P;nn;n. 

l'ii1.i.i•,• 	L 	tIIrj' 	•itt.sl 

C) 	1( 	I) 	1( 

CUOWI)IIURY 	j . (V.C. 

The 	applicants 	are 	76 	in 	number 	who claimed 	that 	Lhy 

reiidered 	services 	under 	the 	respondents as 	casual 	labourer 

- 	and 	were 	subsequently 	retrenched. 	The applicants 	claimed 

tht 	Railway 	Board 	introduced 	a 	scheme for 	absorption 	of 

/ ch 	workers. 	rhe 	policy 	was 	introduced 	to 	absorb 	tha 
... ................ 

cua!jLuLeX.5•i4h9 	were 	cjj.cJiarcjec.1 	before 	1.1.1981 	which 

3 re I ,n1m.d 	' 	•:t 	1 	1 	 UI 	L 	j''m 	.11 1)'' 	an 	nm 'mm 

Conc1 

1 1, is 

- 	
. 	S 	 S 	

• 5 

-1 

'• 
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/.aPPlicants Claimed that they also moved the authority for 

S 

 pr
oviding_the-bencfits of the Railway Board Circular, 

But 	in 	the 	LiVCCgistcr/suppiemcn.tiry 	Live 	Register / 	
prepared by the nu thority the name of th •'ppiicn. w 

	

'I 	

According to the applicartts, their Case was 

	

• 	not propery considered. 

The rcspondents in the written stternent denied and 

dispuLcd.e claim of the applicants and Subfljt•Lpd Lh 

the applicants submitted rcpresenatjoiis at a eiaLed 

stage, therefore the authority did not consider it fit to 

entertain their rcprcsCnatjons In the written StCtCienc the 

rcspondet8 submitted that the authority Considered Lh 

cases of all the persons those who filed applications in 
time 

and pursuant thereto 194 nme of casual workers were 

ruyi.steL- C 
ince Lhc applicunts did flOt apply in time 

hejr cas could not be Considered 

3. Wa bc heard Mr.S.Das, 	learned counsel 	for the 
appljcanjz and also Mr.S.Sarma, learned SLanditig counsel for 

Railways. 

have given our anxious consideration on the mattc.r. 

ssueraised in this apniica Lion rnquj.r cfurther 
v'm 1átio 	

of facts on verification of the records. \  
of the cse, we 

the opinion that ends of justice wi \ be met, J. I 

UILCCtJ.Ofl is issued to the applicants to 'Lbmit individual 
representation s  before the General Manager (P), N.F.flailway, 

Mahigaon, Guwahati-ll.Accordingly, 	an 	a the applicts 	re - . 	. •iI 	•. 	 - 

dircced to Submit individual representations before •  the I 
aforesaid authority within a period of one month from the 

I receipt of the order.  - If I  such  _applcations are made, the 
authority shall Consider their case. as per law and pass 

'approprjae order. it is expected that the authority shall 
S 



/ considF it x 	it US1Y and pTCfC))1)1Y withi.fl a period O 
c] 

 

jx 	months 	from 	the 	receipt 	of 	the 	i.ndi v 

Sui)CC L to the obSr1V Li fl mdC d)OVC 	LhC ;\ 

As/.. 

	

	ç.v. disposed of. 

I 	 shall. however, be no ordoi as to costs. 

Sd/V tCL_CH tjf 

Sd/ 	u Ell ( 

I. 

I 

ceCt5 	
1 

•I 

c•SI• • 	 / 

5-.  
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To, 

The General Manager, (P) 
Railway, 

11ali9aofl, Guwahati-il. 

_T 
	

R.ef. 	Order dated 21.05.2003 passed by the Hon'bie 

Central 	1dministrative. 	Tribunal, ,. Guwahati 

Bench. 

	

Sub 	 Labour. 

Sir, 

I have the honour to state the following 

1. 	That being an Ex-Casual Labour under the. 

t. 	jurisdiction of Lumdiflg Division Of N.F. Railway, I 

app1ie d for absoptiofl in regular post along with other 

similarly situated workers in terms of policy declared. bY 

th e  G4 v.t. of India and Railway Board from time to time. 

j. 	
But, my case was not considered at that time, though a 

\ grOJP of workers have been absorbed leaving aside my 

clmLthouL showing any reason. 

.4 	

24 	. 	That being aggrieved by the non considerat ion 

of my case, I have filed a case before the 'Central 

Adminietrative Tribunal, Guwahati 3ench along with other 	
'I 

similrLy situated workers of Lumding Division. 
	 II 

That . after 	hearing 	the case the Hbntble 

Tribuflol passed an order on 21.05.2003. 

'- 	: 	
That in triis oC the afoi.emefltioflod order I am 

submitting this application for coniderot ion of my cac. 

The COpY of DisCLge C Ca 	and a copy of the 

Contd .....P/2 

t 

	

' 	 . 	 . 

I ,  

__ 	 ., 

.4 
	 -, 
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// 2 /1 

Tribunal 's order-  are enc Losed herewith for your ready 

C (2 LOt (:Ilrr 

Hence, I hope that you would be 

k i. rid erloriq I r to I: ake a ppropr: i a 

step for itiy absorption in a 

substantive post according to 

the 	policy declared by the 

Railway Board and in terms of 

the order passed by the Hon'bi.e 

Tribunal and oblige. 

Thanking you. 

Yours faithfully, 

( 
'r 	4<'u. tV \ Enclo 	 Cl< 

:- 	 ( 	
) 

Son of  
I. Copy of Discharge :cfr -. (A31. CerUficate. 	P.O 	LL' 
2. Copy of Tribunalts 	Dst. : 

orcYer.dt.21.5.03. 	Date 

Copy to 

The Divisional Manager, 

Lurnding r)ivision, N.r. Railway, 

Lurrrdinq for favour of necessary act: i.on. 	 - 

* 	* 

• .._.,_t_ . 

4 
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OCUMENT' NO. 

?.F,RAILWAY 

Office of the 
• 	 •, .,. 	 •Divil. Rly. Manager (9). 

No. E///Pt(E-c) 	Dated : 25.02.04 
• 	 •__1.. 	 .•. 	 - To  

• 	ri-a L1-Kanti.Dey, 	••••- 

LU 
•t&ra, T aku Patty) 

Sub : 	-O.k. No, 140of 2002 Before AT/HLC in 
-connectIon with your appeal dtd.15/16-06-2003 
IP, app low..,. 

Ref 	Your apeal.dated 15/16-06-2003, 

t. , , •  

'ThO seaing orders passed by OM(P)/MLO in 

connectton with OA o. 140 of 2002 before CA/TR/thy is 

appende& be1owi 

b 	theiroder dtd. 2:1.503 

drete-d 	ti;'npp1:icarits 	to 	eubmit 	individual 

ree3- ntati.ozbëforethe authority within a period of 

one aorLitz fro €S*recatpt of the order If such 

na. 	 . 	 aut orlty ehll -consider their 

caze as pr Law id paa appropriate order Accordingly, 

the app1tnt 	submitted their reprsentatton, 

• 	wh.cth 	tec vedty the Oficeon04.O7,2003. 

• 	The underi4gn'ed has gone thtough the i-ton'bl-e 

CAT/Ouwat' 	âderdtd. 21.5.03 and the reprsenta- 

tions n details sunitt'ed by the applicants. 

i 
 ~'A 



C6-  
r7 ' 

c 

t 	is 	as:ertxnwd 	frLrn 	Di:F./L.Mi 	tiat. 	nr? 

appi ications 	which 	were 	recmi ved 	fr::m 	t h e 	di.schaed 

:Sual 	Labour 	on or 	before 31 .7. 1937 	were 	s.rut i.rii :ed 

by a three member verificticn Committee a n d the name of 
.- ---- - 

194 	Casual workers were 	the 	Supplementary 
-- 

Casual 	Labour: 	register 	re.jectinLl 	t h e 	f a k e 	and 
• v—- 	 - 	SJLjV 

ineligible applications. 
- 	 -------. 

The applicants i n the said OA did not 	submitted 

suc.h appi icat ion to register 	their 	names 	in the sub L:ve 

CaaI 	Labour 	egister as per 	railway E4oard's 	instruc -- 

tioh within the target 	dtd. 	31.7.87. 

It 	is seen from the representations submitted by 

the 	pp1 icants that 	they did not 	furnicI, any documentary 

ev:i,flCe 	to 	rove 	that 	they 	had 	- submitted 	t h e i r 
.. 

appli 	to 	register 	thir 	names 	in 	the 

mu:p1ementary 	Live 	Casual 	Labour register 	in 	pEroper 

t.They also did not mention about the 	effect 	they 

regin -tor 	their 	names. 	. 
H' 	1 	 •• 	S  

Railway 	8oard 	vide their 	letter 	No.E(NG) 	ii- 

dtd, 	4.3.1987 has given chance to 	the discharqed 

• Casual 	Labour 	to represent 	for 	recieterino their 	namer 

Ln 	EUpplementary 	live casual Labour 	re1ister 	on 	and 

befere 	31.3.87 	giving the 	detalecI part,culars 	such 	as 

date 	of 	birth, 	date 	of 	enciacemeit., 	educational 

civaLf,:at:ion, 	persona) 	mark 	:dcit', I i::aton 	w 	tH 

eiq 	documentary proof 	in this 	rmcad along with 	a 

is 

- 	I  

- -St- 

I1 	1i 
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CT 

C 	I 

attted copy of the Casual Labour card and any other 

proof of having worked as Casual Labour for verificatOfl 

of the grievances of the claim for consideration of 

regular absorption in due course. But the applicants did 

not do so to register their names at that time. As such 

at this distant date, it is quite an impossible task to 

:vbty the genuinefle8s of their claim. 

In the circumstances mentioned above their claim 

cannot be maintained as per rules and Law." 

• 	.. 

I (Sd/-N.K. 
25.2.04 

APO/PC/LuTfldiflg, 
for Divil. Rly. Manager (P), 

N.'.Railway, Lumding. 

Copy to 

• 	GM(P)/MLG in reference to his letter No. E/70/ 
LC/N/i9l/2002 dtd. 5.2.2004. 

( Sd/-N. K . Sutradhar 

H 	 25.2.04 
APO/PC/Lumdiflg, 

or Divil. Ifly. Manager(P), 
,F.Railway 1  Lmding. 

1 

l\ 
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1. Al)'fl NlSiRAI1VE I'RIBUNAL, CiUWAHAIl BENCH. 

(.)r;a! AppIiciti:n 	227 ot 2004. 

f)ite .l ()rdr: This, th.' 21 Day of. ?'lny, 200. 

THE 1-!O\'Lf 	. jUSTICE. C. I VARAjAN, VICE C! IAi I1AN. 

THE HON'BLE MR K.V.PRANLADAN, ADMINISTRATIVE MEMBER. 

Sri Kmn U Ku mar Das 
S/ Sri Tu Isi Oh and a Das 

St - i DiUp Ch-itidi- n Dev 
- 	 - 	 I- 

	

• 	/(J l-it&' Kit it i 	Scliikdt Dev 

3, 	Sri Bhabaosh Acharjee 
S/a Hari N1ohin Acharjee 

Sri Ban eswar ChakraborLv I-
S/o Man indra Chakraborty 

Sri L. Appa Rau 
S/a Sri L. Ram Lou 

Sri Sankar Dis v 
S/u Sri Shyam Sundar Das 

Sri flabi Matakar 	> 
S/a Maintidra Malakar 

Sri P-em 	
i ii'Iia 'T 

9 	Sri Babul Chandra Dev '- 
S/a Ja U it dna C t. Dev 

• Sri Nishan Basfor v 
S/a Ram Prasad Basfor 

: 	 1 1 •. 	Sri Birnan Bhatea'harjee V 

S/a Sucihir Kr. Bhai:tacharjee 

	

i 12 	Sri Nftai Das ,- 
S/o Sri Abhimanya Das 

1, Sri Sushil Kurnar Dey 
S/o Sri Birendra Kurnar Dey 

:Ii. Sri Haradlian Dey 
S/a Uniesh Chandra Dcv 

	

I ft. 	Sri Mivalal C1ircrL 
S/a Nishi Lal Chakraborry 

H 

4 	 II  

F 

H 
- 	 - 	r----- --- 	 - 



4 
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- 	 - 	 S.---  -- 

16. Sri 	sh.b Kumar 
• 	S/u Prsiifla Ku mar De\t 

Sri Narayan uri 
• 	S/u Tarini Kuri 

Sri Karik 1alakr 
S/t: Late Jaiidra Malakar 

Sri Pijush Kaiuti Och 
S/u Late Prakash Ch. 1)eb 

Sri Sajil Kanti Dey 
Sb Jatindra Mohan Dey 

Sri Prabir Kumar I)har 
S/u Bhupen(!ra Dhar 

Sri Ram eSWar Bora 
S/u Late uq eswar Bota 

S/u Late Murah Taut 

2 

7I 
QA,T- fl Kumar Deb ,-'s2'- 

 Sri Anil Chakraborty  
Sb 	Mahendra ChakrabortY 

 Sri Tapan Kumar Ghose v 
S/u Sirendra Ghose 

Sri 71-larilal Bhagat V 
S/u Kapildeo Bhacjat. 

• 	 j 29. Sri Au1VLI Rishi vP 
RanindraMshi  F S/u 

Kathar  Sri RatneSW 
S/u Late Sital Kathar 

 5 1 j flabut Tatukdar 
S/u 	Tuliikd1r 

• 	
32. S r 'Gaurafl9€1 De-y 

S/u Kailasi" Dey 

334 	Sri Sadhu Tati 
SloKrislifla Tati 

34. Sri Niranjan Dutta Vill 

S/u Fran Krishna 

F- 



4W 
j ' 	Ii 	'. 	I'•. 

S/t 	\i ti: 	ic 

3 	- Sri Babu 
S/u Di'j am bar Deka 

33. Sri Babu! I)ey 
S/a Pralulla Dey 

39. Sri Gupal K1vd 

S/u Arma Kaya 

40. Si- i Naravan (Thandra Dey 
S/u Lat.' Fiari \lohan D'y 

F 	
41. Si - i I.,dil Mhan Paul 

S/oJaqswar Paul 

42. Sri Sb iba Prasad Shvam 
S/u Kanatl3i Shyam 

s:'4 	1. Sri Sajal 11)utla 
S/u Aiiitilya Ranjaii J)iilt.a 

QJ 	AUf/X 	- 
0 	

. Sri Sushil ChoudhLiry 
S/u Rwiiani Glioudhur y 

5. Sri PaltoniniidaI 
S/u Sureiidra Mandal 

46 Sri Gopal Qraiig 
S/ojanaki Orang 

41. Sri Ranjit EhbnatIr 
S/u Srimanit.a Debnath 

43. Sri K 	acJL'svar Bura 
S/u jonaralil Bora 

 Sri Gupal Cli. has 
S/u Karnini Kr. Das 

 Sri Stig rib Tati 
S/u Santo TaLl 

 Sri Chunnilal Gawrh 
S/u Rain Chaiidra 

 Sri Mad hal) Tati 
S/ojogli TaLl 

 Sri Piitul Tati 

I 
I 

O\T 
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S/a Ragh u maui  

	

54. 	Sri Baqai 	ti 
5/n Bali) u T u 

	

3• 	Sri J tuc khir Nh 
S/u Dh I l(I 	aLit 

	

6. 	Sri ibeud ra Chakrabt.1tY 
S/u Sri Itind ra Ch akrahurty 

Sri Parimal Chandra Dey 
S/a Satish Cli. Dey 

SriitKUmaIeb 
S/0  KälaCh  and Deb 

Sri Durgesh Thakur 
S/a Kamal Thakur 

60 	St- i Lakhafl Dbnath 
S/a HargOl)ittdla Sarkar 

£L Sri Swapan Sarkar 
S/a Late Jaesh Sarkar 

\62. Sri Dulal Sarkar,  

S 	

. 

S/a Late Akaman Phuka' 

64. Sri Maran MazUtlith 
• 	 S/a Prafuha Mazumdar 

Gore 
S/a Dasarth Gore 

-66. Sri Subal Chandra Debflath 
Sb 	te Niroci Ch. Debflath 

57. SriJiha Gb. Sarkar 
S/a Late Sachin Sarkar 

Sri Mitt ash !-\1. 

9. S r i S a n too Dey 	- .. . . S/a Gohinda Dey. 	
App1iC3 

By Adocate Mr. S. Das. 

: 	- Versus- 

1.01notlndta 
RepreSent b the Chairman, Railway Board 

'ft 

I 

-- - -- --- 
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2. 	Tli (en eral Mii nq er (Prsor ne 
\cirI h EjsI 1'rni 	1Th\j1\j 
\1il i(iU!?) C, tivah t i - 	1 () r) 

	

. 	The Senior Divisional Railwnv Manager (P) 
Liiin(l ing , District: \agaon, Assam . 	. . R.espunden tS. 

By Advocni:r' Ms. B. Dcvi. 

12J 1) E R kORA1 

S!\ARAjAN I.(V.C. : 	 - 

	

Ile ai)l)lcant1s drt- sLali_t U) l.. 	.x-(asual j_,ab()urs, \:)rkci in 

the Lumdinçj Division of N.F.Railway. According to them, they had 

worked for quite some time in the past and thereafter they were 

discharged. it 	is staled that the Railway Board has introduced a 

Scheme for absorption of discharged Ex-Casual Labours in 1987 but it 

was implemented only in 1998 pursuant to circulars (Annexures B to 

• 	.-.--...,. F). It is the case of the -applican Is that Lhoug ii they had.ap1: lied for the 

19, çfit of the Scheme before I:he authorities, they were not given the 
• 	

heMfi:t 'of 'the Scheme. It is stated that; the Railway had prepared a list 

ExCsual Workers vide Annextire -0 and they were absorhecl 

the Railway but the apphicanl;s' cases were not considered. It i 

further, stared 	that 	the 	applicants 	thereafter 	su bin i tIed 

representations through the association evidenced by Annexures C, H. 

and L bt there was no response. The apphcants thereafter filed O.A. 

No.140 of 2002 beh:ire this Trihu tial which was disposed of by order 

dated .21.5.2003 (Annexure-K) with directions. Pursuant to the 

directions issued by this Tribunal, the applicants made individual 

representations hefbre the Divisional Railway Manager which were 

disposed of by order dated 25.2.2004 (Annexure.-N). It is stated 

therein 'that the Railway Board vide their letter No. E(NG) I1-78/CL/2 

dated 4.3.1987 gave chances to the discharged Casual I.nhotirc'rs 1:o 



tih ,i N 'g il.e i r g 	eir ii nfl S IFi U p p neU tlarv hv casual 

lat)ou r reçj 	er on or betore 3 .3.1.987 giving the detailed parti :u tars 

su :h as date of I) i it Ii, date of en g aq emen t, ed ucebonal qual ihcation, 

personal niari of id'lt.ittcatin with adcquaL dt:x mentary pr(lf in 

this regard along with a attested copy o( the Casual Labour card and 

any other proof of having worked as Casual Labour for verification of 

the grievances of the claim for consideration of regular absorp Lion in 

due course and that the applicant, did not do so to register their 

names at that time. It is further stated that at this distance of time it 

is quite an impossible task to verify the genuineness of their claim. In 

the circufnstaflceS their claim could not be maintained as per rules 

and law lhus it is clear from the impugned order t:hat the case of HIO  

,-- 	app icaift on merits could n3t he considered due to difficulty in s  
irat, 

cin the old records main tined by the Railways audi also on the 

CJT 	that the apphcants did not avail the opportunity afforded to 

$ntpitthe earliest i.e. in 1987. 

2. 	Mr. S. Das, learned counsel for the af)pliCaflt submits that the 

applIcants did not get sufficient opportunity and that only a short 

period is given to furnish the details and that the respondents in 

similar circumstances had considered the. case of similarly situated 

persons and gave appotntnient pursuant to the directions issued by 

the 'Calcutta Bench of the Tribunal. He has placed before us a opy of 

order of the Calcutta Bench of the Tribunal dated 2.8.200Q and an Lh  

order passed absorbing 25 Ex-Casnal Workers as Khaiasi on 12.2005 

and accordingly submitted that similar treatment ought to have been 

meted out to the applicants ak-s. 

• 3. 	Ms. B. Devi, learned counsel appearing on behalf of Mr. S. 

'Sarma, learned counsel for the Railways, on the other hand, submits 

.-.... .-.. 	.. ... 	- 	, 



— ;q -_ 
ii 	N. bt nn"10. w., nn 	 it 19U.' itsel[ by way of inviLing ltie 

n 	Ex-Casijal LalioLirS by isstiiuq circular and that tti 

apphcan ts, it tlit 	h -tl a 	nuqh t to h ave hi ru ichod tho rtq u kite 

dc1ail t(T) kflahl 	It 	r'pi.wdenLs Lo coiiidei -  their case 	which 

lii iicit. hteII (14,110. LIiit further stibniit.s thaf at: this (I taut time it 

is not possible to verity the correctness of the details, if any, furnished 

by the appliraii Ls. in other words, her siibni ission is that their claim is 

h qh l' 

4. 	We have considered the rival submissions. We find sortie merit: 

in the SLJ!)m ission ut Ms. i-i. I)eVi, Learned counsel represeli l:ing 

Mr$ .Su rma, learned ('(III n sel I or ft e respon (1 en Is. ResponclonIs h av' 

reecteci the claim of the dppIiCfflILS on the technical jroLlnds 1hhL tIlt' 

apI)IicLs did not apply in time i.e. in 1 9J7 itself and there is 

dittictiltv iaj :verityincj ih.. rre'In, uI the d'tails l'iirrii:,Jtd by the 

applicants at this cf ist.a rice ot time, in the normal coti rse this 

?cawn should hae been reocted on the qroirnd at Inol dtnatr 

del and li the' e'i'un', ctah d by th i. uts I Iuwt. V-'L '11n \1/ 	I cc 

he )ipplicn ts have placed betore us a copy of the order dated 
Ii 

.2.2005 giving appointment to 25 Ex-Castial La})OurS pursuant; ta the 
d reetion 	u ed by the Calcutta Benì cli of the Ti-lb tin al, I direct the 

appfican 	make fresh iitdividuat represen(t.jo,is witli all the details 
required td be furriishi and mentioned in 1:110 impugned order 'ionq 
with copies\ I the order of the 'J'rihunal dated 2.8.2000 and order 

da=d_1 

•il1 
respdndent cvit:hin a perjod of six weeks from today. If such individual 

representations are filed wit.h necessary details and the copies of the 

orders s directed are received, the same must be duly considered 

with rcrr1ncc Là the Scheinc' and appropriate orders be passed 

- 

:11 	;j 



I'* 

---- 

r 

(hr.' 	IIi1. 	1 	reulk'r. 11 the orders clod 

\yI 	 in i h' 	t siiirlv sit.ucited persons 	it 

Liii iS 	 re aso ix-asu at \'VrKers who (lid not turn ish the 

iO(tii t'(i ci':t.iii' 	III 	l)ursuant to 	he circular issued hy the 

I Wll Vv'1' iV 	 imo iiieo UJA. after long lapse as in rh ease 

(it 	0(0 	)Jt(( (1(I0, 	r(ditoy 	(lie 	0t)l)htLtI1tS, 	ii 	iie 	cio sLil 	hIP' 

i eq u tucineut ul We ('nenIc, rc aiso en Utl(cI to the same trcI.men1.. 

I ins viI{ be ourne in m mo wii ite passing the order disposing of the 

repreeiI fttLIUhI; Lu uc ithen ny nie applicants as OIL eCte( ierein a ave. 

is dispuseU Os au"e- 

b. 	Aphicoimis Wli( ()I'O{ILR'O t'Opy ül tillS order aLUfIçJ with (heir 

LI%(ILVIULmOi 	rt)(Selhlth IUII' 	z)1'(nre 	1110 	(()1(( erned 	IOsp(it1(l(.'I1I 	(or 

r 	
si/ uii. 

C3d/ MLc'n3i. 	J) 

I a •t 
1I 1d,1 

1; 	I 

Sec1on Officer (I) 
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F. .'iay Manager (P) 
Pniwy, Lut ing (Ass..nl) 

Sub: Absorpttc1ifl1e.flYI1 ervIce 
Re : Absorptnfx -Pasua l . l_ 0 : 

Ret: Order dated 1211 May,  2005 passed by the Hon'ble Central Administrative Tribunal, 

Guwahati Bench in O.A No. 227/04. 

C- 

have the honour to state the foUowing 
That being an Ex.CaSU21 Labour under the Jurisdiction of Lumding Division of N.E. Railway, I applied for 
absorption in regular post along with other similarly situated workers in terms of policy declared by the 
Govt of India and Raiay Board from time to time. But, my case was not considered at tnat time, though 
a group of v,orkors have been absorbed leavng aside my claim without any vaiid reason. 

That being agcyieved by the non consideration of my case, I have filed applications before the Central 
Administrative Tribunal, Guwahati Bench along with other similarly situated workers of Lumding Division 

for two occassioris. 
That after hearing the case the Hon'bte Tribunal passed an order on 12-5-2005. 

That ir terms of the aforementioned order I am submitting this representation for consideration of my 
case. A copy of the order dated 12-5-2005 is enclosed herewith for your kind perusal. 

NecesSar1 prticulars in terms of the order are given below. A copy of the discharge certificate is 
enclosed herewith ¶or your ready reference as a poof of my employment. I shall produce the original èopy 
before the authority5 and when called for. The inforrnatiOflS like date of birth, date of engagement and 
discharge, persOfli marks for identification etc. are specifically mentioned in the discharge certificate. 

• 	 y. 

Namo & AddrOS 	 : 4L J3A1UL. )i 
K3libari RamthakUr Mandi10 
No • 2 Ward, Sar upathar, M8 aa, 

Nature of Job on initIal employment : Casual. Labour 
2o o8 6o 

Dateof Birth 	 :  

Educational Qualification 	 : Clasa... VI (SIX) 

Date of Engagemont 	 : 37-77 
A.  

1fi n_I? 
Date of Discharge 

: A8 mentioned in diachare CertifiCate 
Personal mock of Identification  

It is therefore prayed to consider my case for absorption in a substantive post in terms of the HonblO 
Court's Order as well as under the scheme declared by the Railway Board time to time. 

And for this your petitioner as in dutyboufld shall ever pray. 
1 

Yours faithfully 

The Generi Manager (P) 
N.F. :Rly., iMaiigaOn, Guwahati - 11 

The Chairmafl 
Railway iBord 
Rail Bhawan, Raisina Road, 
New Dejhi-I10001 

t3 	Q1: 	£ rpy  
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Certie 	t 	 - 7 	- 

1u ; 1er 0 f 
nabitant of 	 left this 

ica001 oii_ 	 He / she was 

reading in class 	 * andJad/ had not passed 

the 	 it_j_ His/Her age 
i the dai.;of leaving the schoo( according to admission Register 

_ 	years 	.r . 	months - .j, days. 	His/Her 

character and conduct during his/hu-carcer in this school was 
Wd 

All sums due by liirn!ler upto 31i/ljave been paid. 

RecoEd of any other training or activities-- 

Reas 	fo 1vng the scho 

j) Utuwoidable chan 	of residence 
'(iilil, health 
'iii) Cpletion of course 

S 	 / % 	v) tv.urior reasons 	 • •.. 	 S 	• 
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Date.... ..........................  

The Dvisona! R3iway Manager (P 
wa'j, Lumcfng (Assam) 

Sub: 	 service.  
Abs9pticiX-C3L 

rt. Order dated I 2t  May, 2005 passed by the Hon'ble Central Administrative Tribunal, 
Guwahati Bench in O.A No. 227/04. 

ue the 1 i0110L.If to state the following 

1 	That being an Ex-Casual Labour under the Jurisdiction of Lumding Division of N.F. Railway, I applied for 
absorption in regular post along with other similarly situated workers in terms of policy declared by the 
Govt. of India and Railway Board from time to time. But, my case was not considered at that time, though 
a group of workers have been absorbed leaving aside my claim without any valid reason. 

That being aggrieved by the non consideration of my case, I have filed applications before the Central 
Administrative Tribunal, Guwahati Bench along with other similarly situated workers of Lurnding Division 
for two occassions. 

That after hearing the case the Honble Tribunal passed an order on 12-5-2005. 

4 	That in terms of the aforementioned order I am submitting this representation for consideration of my 
case. A copy of the order dated 12-5-2005 is enclosed herewith for your kind perusal. 

Necessary particulars in ten is of the order are given below. A copy of the discharge certificate is 
enclosed herewith for your ready reference as a proof of my employment. I shall produce the original copy 
before the authority as and when called for. The informations like date of birth, date of engagement and 
discharge, personal marks for identification etc. are specifically mentioned in the discharge certificate. 

Paruj, 

Name&AddreSS 	 : RI 
1ARPAT5JAR RLY, TATION Wtrpathar 
Dint Golaghat s  As58-rnG 

Nature of Job on initial employment : Caau1 Labour 

Date of Birth 

Educational Qualification 

Date of Engagement 

Date of Discharge 

Personal mark of Identification 

1962 
Class— II 
30[12/76 
15-1O-77 

It is therfOrO prayed to consider my case for absorption in a substantivo post in terms of the Hon'bte 

Court1 s Order as well as under the scheme declared by the Railway Board time to time. 	 1. 

And ortt your petitioner as in dutybound shall ever pray. 

610 Pc)- Da 
Yours faithfully 

1. 	The GGneTai rnanager (P) 
N.F. RIy. Mailgaon, Guwahati - 11 

r 2..  The Chairman, 
H 	Railway Boai, 

Rail 6h3wan, Raisina Road, 
New De-thi * 110001 

LEc 	

cJ'- 
-- 
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NE?W KE ---L• 

OFFrcP. OF THE 
D1VN. MY. MAAGER(P). 

"UNNOIJING. 

o E!7!6:PtJ(B. çï_)' 	 Dated /9.O5 

To 
• - 	Kva 	%C4p efo 	 1\ 

2> L&LLD L 	C 0 -pSL1 

-7104 
Dit.s and others Vs- UOI and 

• 	Ref: Your ccprcsentation dated 8-62005. 

Representations submitted by th app1icint(s) iave been' xaniid carefully n 
pursuant o the order ilL 12-5-05 passcd by t-:Tonb1e CAT!Guwaiati and it is fourd thaT 

the ppican!(s) dkI not appiy to the id.rninistratiOfl for jUC1Ofl of tIIi1 fl ifl th 

0. 

	

Futthci rc:pondeiit(S) hav gone thmug1 t 	txnts of 	order dtd. 2--21OO 

paed b) tim Noi11 CATCtkuiu 13n1i it GA No. GiJl99O I hs beuc found ihat 

the app1ict( 	n tIii cse 	hed ürea4y been creee by a p:ôery cnStktUCd' 

cireering co n'ttc. \Vhere the 	 '.-.- ." .: 

	OnIV 

neessry condition of appiyng wi' 	rt Oat rncl 	c1iY er to 
or 	Therefore, thc appiir1s) nthc ease o..-2 !." ..-.• are n;t stilry 

sn1atC( persons to iat of U Incait(S) in uAo. 	i1'90. 	 • 

In the above circumstances, rep ser.i:atu 	• 	 app1c:nt() in the 

Railway can not bc niaitaind as per 1 ub.s and hiw. 	 . 

K.P. SingF&) .J 
- 	 . 	 .• 	D?O!ICLIvIG 

• 	. 	 -.. 	• 	• 	. For Dtvn., Raiiwy Manager.P) 	. ..• 

• 	 . 	
• 

 

Copy fwarded for 	±icin and fl CSS? 	cfio
A J.(J/ GM(P)MLG 	 . 	. 	. 	. 	I 

• DM1. Railway Mager(P) 

• 	
• 	

. 

* 	

:.. 	. 	 ..• 	
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• • 	 . 	,. 
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NO:E\N/2G1/1 Pt. it  

To, 
 Md. Nurul Hoda 
 Sti i'o 	Kshore Ri 
 'Sri Razzak 'H (SC) 

4.• Sri 1-liralal Yariav 
5;Md. Usrnn Ali 
6 i,Sri Gopal Ch3ndra Sah 
7. 'MCI. Neyazuddiri 
S. Md. Mustak Alam 
L' Md. Mofizuddiri 

i! . I: . 	:.\lt'"''•' 

10. Sri Chamaru R (.SC 
1 	i'ii':l Vhaiil 

Sri Bidur Pd. Singh 
Sri 0ev Narayan Singh 
Si', Kedar Pd. Singh 

'IS. Md. Azimudthn 
Md. Sohrab 
Sil Sushil Sarma 

1 S. Sri Satish Singh 

OFFICE OF THE 
DY.CEiF.R/LJML(.- 

Dated 	.02.200 

19. Mci. Au HussEHn 
'20. Sri Jainu Mahlder'. 
21 Fajak No. 1 

 Md. Salimudditi 
 Jahruddin 
 Jalim Roy (SC) 
 Matabar Singh. 

Sub : Temporary Appointment as Khatasi n scale of Rs. 
RSRP for implementation of Hon'ble Supreme Courts order. 

In terms of GIV1 (P)IMLG's letter number E/'i 70/LC/2/HC/Cal/2001 dated ')Y.'l 1.200'), 
h'rby appotntd 8s lhals) in scak- of Rs. 250-3200/- plus usual atlowaiice ; :idiiiissibk 1n Iiui' 
o time and condition as applicable to temporary appointment 'in Group 0' service and Ixs led uI'vJ(r 
SEIBR/LMG. . I 

This has approval iot QompelenL AutI'iority. 

He has 'been ceiifled Medically fit in B / One. 	
(J. Chakorty) 

AXEN /BRLti/MLG 

.opy forwarded for information and necessary action to 

1.. FA & CAO/MLG 
2. GM (P)/MLG 	For information pIooe. This has rtercrtce to his latter N.  

12001 dated 09.11.2004. 
T. SSE/BR/LMG - He is advised for ahsorion of the above mentioned Ex. Casual Labour 

Group D' post of Khalasi in scale of Rs. 2550-3200/-. 
A . OS/EW 
5. S/Copy for P/Case. 	 . 

(J. Chakraboiv) 

-cjr 	t 	Li Lrp 

1J)- ci o4 



AL, 
GUWAHATI BENCH. 

IN THE 

C 

45 

IN THE NATTER OF 
• 	0 • A. 234/2006 - 

Shri K.K.Das & 29 Others 	••. 	 Applicants 

Versus 

Union of India & Others 	... 	Respondents 

AND 

IN THE NATTER OF 
Written Statement on behalf of respondents. 

• 	The answering respondents respectfully SHEWETH: 
That they have gone through the copy of the 

application filed and have understood the contents thereof. 

Save and except the statements which have been specifically 
admitted hereinbelow or those which have been borne on the 
records all other averments/allegations made in the api-

cation are hereby emphatically denied and the applicar(t is 

put to the strictest, proof thereof. 
That for the sake of brevity meticulous denial. of 

each and every allegation/statement made in the application 
has been avoided. However,the answering, respondents have 

confined their replies to those allegations/averments of 

the the applicaut which are found relevant for enabling the 

Hon'ble Tribunal to take a proper decision on the a matter. 

That the application is barred by the principle of 

resJudicata as the matter connected with the application 

has been disposed of by the Honthie Tribunal on two previouS 

occaáionsasa-mitted by the applicants themselves. This 
application happens to be the third time that the applicants 

have moved the Hon'ble Tribunal on the same matter. / 

That the application suffers from want of a valid 

cause of actjon.All the applicants are well aware that 
they did not have the qualification for consideration of 

their applications for en1ment in the live register of 

casual labourers as they/not apply in time as per Railway 

be dismissed on this round-alone.  
'TThat the application is barred by limitation 

as per section 21 6f the Administrative Tribunals Act, 

1985 and may be dismissed on this ground also. 

S... P. 2..... 
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(2) 
qjy 

6.Histoy_of the_case: 	
t 
(I_  

In their letter To.(IG)II-78/CL/2 dated 04.03.198' 
• Railway Board advised Zonal Railways to invite applicatiO3: 

from casual labourers discharged prior to 01.01 .1981 for 

want of work for registering them in the live register fo 
b Z 

future empioyment.ThiS letter was circulated by GN(P),N. 

p•ajiwaya)igaOn on 13.03.1987 and by the Divisional 

RailwaY iianager(P),N.F.RailwaY, Luinding on 22.03.198?. 
• Wide publicity was given to this important circular through 

notice Boards and through trade Union channels etc. 

It is noticed that all the 29 applicants are applicants 

residing in Lumding as per their addreSS given in the title 

sheet. Yet none of them applied for inclusion of their names 
in the live register before the target date of 31.03.198?. 
An attempt has been made by applicant No.1 to prove that 

he applied in time by furnishing a copy of the application 

as Annexure vi of the present O.A. This so called appli- 
cation does not have any acknowledmeflt of any official nor 

does it contain any details such as date of birth,date of 

engagement,jeducational qualifiCati0fl,Pers0r 	jnark of 

identification and attsted proof 
) labour,Period of work etc.The other 28 applicants have also 

ii6t furnished any documentary proof nor did they apply - 

withlfl the tar et d 	the Railway Board. 

6.1. In response to the circuiar.a large number of 

applications were rec.ved within 31603.198? 
and these were 

scrutinized by a three_rnembe verification committee and 

names of 194 persons were included in the Live Casual 
ur Register of the Division. Incidentally_it is men 

Labo 	 ber of - 
tione& that the Committee reected alare num 	

ap li- 

c.tioflS as they were fake or ineli ible. 
6.2. The applicants in the present O.A.did not apply 

for registration of their names in the Live Castal Laóur 

register within the target date of 31.03.198? 1th
ougb they 

are all residents of Lumding from where large number of 

• 	
claimants applied. Naturally therefore,tbeir cases were not 

considered for enlistment in the Live Casual Labour Regis-

ter of the Division. 

6.3. The 29 applicants of the present O.A..formed 

part of 76 applicants who approached this Hon'ble Tribunal 
with a plea similar to that :kk of the present applicants, 

in O.A.140 of 2002.Aaifl a group of 69 applicantS inclu- 

ding applicants of the present O.A.(afld 3 new applicants) 
with similar pleadings. Base on the 

filed 0.A.22? of 2004  

••b 
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considered judgment of the Hon'ble Tribunal and as per  

directions given the respondents disposed of the appeals 1 - 
received from the applicants,rejecting their claims.It was,' in 

clearly indicated to them that since they did not apply 

before the taget date .of 31.03.1987 as prescribed by the 
Railway Board, their applications could not be considered 

favourably. An extract of letter dated 12.09.2005 issued to 
the applicant No.1 of this 0.A.(similar letter was, also 

issued to the ether applicants) reproduced below would make 
the position takn by the respondents clear :- 

"Representations submitted by the applicant(s) have 
been examined carefullypu±'suant to the order dated 12.5.05 
by Hon'ble CAT,Guwahati and it is found that the applicant(s) 
did not apply to the administration for inclusion of their 
names in the casual labour register within target date of 
31.3.87 in terms of Railway Board's letter o.(NG)II-78/OL/2 
dated 4.3.87. The applicants did not furnish any documentary 
evidence to the effect that they submitted thir applications 
in time. 

- - 	 -I ''urner,reSpOI1aeLiU -  uve gone 	UtJ- L w 

of the order dated 2.8.2000 passed by the Hon'ble CAT/Calcutta 
Bench in O.A.No.160/1990. It has been found thatthe appli-
cant(s) in this case had already been screened by a properly 
constituted screening committee. Whereas the applicant(s) in 
the case No.0.A.227/04_have_only claimed that they were work-
ing as casualrTabourers. üthfai1ed toiisy n 
necessary condition of applying within the target date and 
as such they were not eligible for screening. Therefore, the 
applicants in the case No.O.A.227/04 are not similarly 
situated persons to that of applicants in 0.A.No.160/1990. 

"In the above circumstances,repreSefltatiOfls for 
absorbing the applicant(s) in the Railway cannot be maintai-
ned as per rules and law". 

The above extract clearly indicates that the 
respondents have looked into various aspects of the matter 

very carefully and have done all they could to ensure that 

no injustice is done to any of the applicants. 

7. Parawise remarks 
 

7.1. That as regards paragraphs k.1,4.2 and 4.3,the 

respondents have no remarks to offer as they. form part of 

the records to which the applicants are put to the ,  strictest 

proof thereof. 
7.2. That as regards paragraph 4.4, the respondents 

beg to state that widest possible publicity was given to 

the Railway Board's letter dated 04.03.187 and even the 
Trade Unions recognised by the administration were advised 
to assist candidates. As a result of this a large number of 

'persons applied and their ap licationS were scrutinised by 

a properly 00nstitutedscreeniflg committee of Si an 

cers.Therefore, the allegatiofl that properpublicitY 

was not given is hereby denied. 

S., 	 4..,90 
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7.3. That as regards paragraphs 4.5 and 4.6, the h' 

respondents beg to submit that all the applicants of the 	j 
present O.A.are residents of Lumding, as stated in page 

3 of the O.A. As the notifying authority was at Lumding, 
it is but natural that they would have known about the 	Iz 

contents of the notification containing Railway Board's 
instruction regarding the last date of application and 

of the particulars required to be submitted.As 'a matter of 

fact, none of them applied in time.Theycould not furnish 

any 
- applications to register their names in the casual labour 

s- '. 	 --------- --------- 

register/supplementary register in proper time. Ainexure VI 

of the 0.A.does not show that it was duly acknowledged by 

the-  respondent's office. Noreover,Axmexure VI does not 

contain the particulars required as per notice.The signatory 

of Annexure VI of the .0.A.is Shri K.K.Das who is applicant 

No.1 of the present 0.A.hri Das was also the applicant No.1 

in the earlier 0.AS No.140/2002 and 227/2004 . Nowhere in the 
aforesaid two 0.As Annexure VI of the present 0.A.was 
annexed. As such there is reason to believe that Annexure VI 
of the present 0.A.iS not a genuine document that can be 

S.'  relied upon. 
7.4. That as regards paragraph 4.7, the respondents 

b,eg to state that absorption of ex-casual,labourers was 
based on screening of those applicants who applied before 

the target date of 31.03.198? fixed by the Railway Board 
and gave full particulars required by the notification. 

They lost their opportunity if they did not apply before 

31.03.1987 with full particulars.It is unfortunate that they 
were victims of their own laches. They missed the bus for 

I, their own_fault and it is no use crying in wilderness. 
L' 

	

	That 	to p ar agraphs 4.8,4.9,4.10 and 

4.11, the respondents admit that the orders of the Hon'ble 

Tribunal and action taken by the respondents have been 
reflected in them reasonaly well.Annexure XV mentioned in 

paragraph 4.11 truly signifies the two reasons why the 
applicants have no case, namely that :1)' that the applicants 

are not persons situated at par with the applicants of 

0.A.160 of 1990 of CAT,CalCUtta (who were already screened 
by a properly constituted screening committee whereas the 

anr1icantS in 0 A.22'?/2004  of GauhatiCAT were only clai-

ming that they were mix working as casual labourers without 

Lhing any pro of 	0 	the appl 
applying within the 

target date and as such they were not eligible for screening. 

•.• P. 5..... 
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7.6. That in regards to paragraph 4.12, the respond 

beg to deny the allegation that the "administration in utt 
disregard to the claims of the applicants started absorpti. 

of their favoured persons on pick and choose basis".In 	C7 LT 

compliance with this Hon'ble Tribunal's orders in 0.A.140/ 

2002 and 0.A.227/2004  the respondents disposed of the repre-

sebtations of the applicants clearly stating the reasons 
for rejection of their claims. For the same reasons the 

respondents beg to submit that the applicants have no case 

at all and therefore the application merits summary dismissal. 

7.7. That in regard to paragraph 4.13, the respondents 
submit that the allegations of the applicants made therein 
have no basis at all, there was nothing arbitrary or whim-

sical about the action baken by the respondents in the pro-

cess of screening of applicants because the basic criterion 
was submission of the applications before the target date of 

31.03.1987. As the applicants in the 0.A.did not submit 

their applications with full details before the target date, 

the question of considering their case did not arise.there-

fore the allegation of arbitrariness and of whim is denied. 
7.8. That as regardsparagraPh 4.14,the respondents 

beg to draw kind attention of the Iion'ble Tribunal to the 

fact that proceeding of the O.A.160/19900f CAVCalcutta 
clearly indicates that the applicants in the said 0 .A.had 

alread.y.beefl screened by a properly constituted screening 

committee. In contrast,the applicants in the present O.A. 

only claimed that they had worked as casual laburerS without 

proferring any proof of the Came 	the 

;
61aim5 in time. The allegations made by the applicants in 

this paragraph are therefore denied. 
7.9. That as regards paragraphs 4.15 and 4.16 1 the 

respondents beg to state that for the reaSonS stated in the 

foregoing paragraphs of this W.S.the applicants have no 
cause of any grievance at all and tberefvre the O.A.merits 

dismissal. 
Under the circumstances the respondents 
beg to state that the applicants do not 
deserve any of the reiiefS/iflt.erim 
orders mentioned in paragraphs 8 and 9 
and that the 0.A.be dismissed with costS. 

. . . .p. .6. . . . 
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RIFICAION - 

I, Shri V, 	son of kH. 
aged 	f years and at present working as  

N.F.Railway 	do hereby solemnly affirm tbailthe 	0 
statements made par.raphS I to 7 are true to the best of 
my knowledge and derived from records which 1 believe to 

be,true and the rest are my humble submissions before the 

Hon'bie Tribunal. 

	

And I sign this verification on this the 	day 

of February,2007. 

• 	Si: 

Designation. 

0, •• V14 	f) 	' 	fl'f• 
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